HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %

EXTENSION
OF PROVISIONAL ENROLLMENT

J

NOTIFICATION

No: ]‘§§/ Dated: /3~ /1~ 2020
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Atul Dev Dutt

S/OG Puran Chand

R/O Kharah P/O Akhnoor, Distt. Jammu

vide notification No. (6({2 dated 28 320/% period of one year has
been extended til ] -12. D02.) subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

\_/‘W“’;‘/
~—
(Mohammad Yasin Beigh)
Registrar (Adm.)]
k% ey

No: /;\) 0 (OQ‘Q qjﬂ Dated: 12~ 1) 29 20 v o}

Copy forwarded to the: -

1 Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, Bar Association, High Court of J&K, Jammu.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Mr. Atul Dev Butt, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* K %

EXTENSION
OF PROVISIONAL ENROLLMENT

—rrrvy

NOTIFICATION

No: |52 Dated: LQ,.--\LVQ,OJZO

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. S.Jasmeet Singh

S/0 Kavi Singh

R/O Nursing Pora, Tebsil Beerwah, District Budgam

A/P Pal Niwas near Sarweshwar Rice Mills, Baba Freed Nagar, Jammu
vide notification No._ [ (3@ _ dated / 7 - (5 -2.019for a period of one year has
been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and‘antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

~ " -
(Mohammad Yasin Beigh)

Registra(VAdm.)

No: 207, — _%l/[,'ﬂ)ated: L2~ 1-2027
Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Bar Association, Budgam.
CPC e-Courts High Court of J&K Jammu for uploading on the official

website.

6. Mur. S.Jasmeet Singh, Advocate
L for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

[

NOTIFICATION

No: 15’7&7/7//) Dated: _J9. /)~ 2020 .
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Karanjeet Singh

5/0 Rashpal Singh

R/0 Vill. Sai Kalan Suchetgarh, Jammu

A/P H.No.55, Sec-1, Model Town, Gangyal, Jammu

vide notification No. [ 722  dated 30.3. ?ﬂ/?a period of one year has
been extended till 3/.[2 - 2.02/subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

o
(Mohammad Yasin Beigh)

Registrar (Adm.)L

No: )Qogb’ﬁy/LpDated: J2-1)- 2020~ ¥ "”’T:m:/n

Copy forwarded to the: -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, Bar Association; High Court of J&K Jammu.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Mr. Karanjeet Singh , Advocate
...... for information and necessary action.

Registrar 5] —_

L4 &a;l% ’

- \o]u\}’“

o



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

re———

|

NOTIFICATION

No: 155 Daeq: 127/ 2020

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Dimple Bharti

D/0O Bansi Lal Palwal

Vill; Bathaie Teh: mahore, Reasi

A/P H.No: 174 Rehari Colony Near Hari Mandir , Bharat Nagar, Jammu
vide notification No. [667F  dated _29. 3. 20/% period of one year has
been extended till 3/./2 202/ subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

’l an Advocate is ordered there before.

e

(Mohammad Yasin Beigh)
Registrar (Adm.)

% Jaen

' ..h!"}/‘)

__No: /2063’:/9)6190/[/’ Dated: /2- /- 2020
Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi. Jarmmo
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Bar Association, Reasi.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Ms. Dimple Bharti, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
' * % %k :

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION
No: /€4 Dated: [2-// - 2020

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ankit Sadh

8/0 Mohinder Nath Sadh

R/O W.No. 5, Near Ramllela Ground, Basohli, Kathua

vide nofification No._[ & 34 dated 20-32.19 a period of one year has

been extended till 3/. /.. 202 )subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal [ extension of provisional licence/enrollment must be

sought before the date of expify unless the absolute/final enrollment as

an Advocate is ordered there before.

A
— - uh-/;____:n—-—‘r
(Mohammad Yasin Beigh)

Registrar (Adm.)

=

- | . e ln)i
No: /2080 ~S/lP pated: /2>~ 2020
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Kathua.
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Mr. Ankit Sadh, Advocate
...... for information and necessary action.
e~
Registrar (Adm.) <
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

O AT TR

NOTIFICATION

No: [&f Dated: AL -//1 2030,

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Amit Khajuria

S/0 Khem Raj Khajuria,

R/O VPO, Lower Gadi Garh, Near Ice Cold Store, Jammu

vide notification No. /63/ dated 28.3.20/9 a period of one year has
been extended ftill _3/. /2 - 202 /subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

souqght before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

(Mohammad Yasin Beigh)
Registrar (Adm.)
v

\M<
5 e . to >
No: /%d/(/~74/ﬁ/ Dated: /Q\//"G'UM' /
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, Bar Association, High Court of J&K, Jammu.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Mr. Amit Khajuria, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk ok

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /é + Dated: //’) -/ Do2p.

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Asmita Sharma
D/O Neeraj Sharma
R/O H.No.450, Anand Street, Ambplmlla Jammu

vide notification No. (640 dated 283 7—0/% period of one year has
been extended till 2/-/2-20)/ subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

(Mohamm asin Beigh)
Registrar (Adm. )]

"\\mmr\
Ls : , . e lwlae
No: /30t& - 73’///PDated: /R~ 2020,
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, Bar Association, High Court of J&K, Jammu.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Ms. Asmita Sharma, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION
/&b _Dated: QR 2o2o0n

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd.Aqib Aslam

5/0 Mohd Aslam |

R/O H.No.193, Sector-1, Pamposh Colony, Janipur, Jammu

vide notification No._/ 762 dated _30 .3 .20/9a period of one year has
been extended til _5/./2-202/subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal |/ extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

1

(}“":9/

- .
(Mohammad Yasin Beigh)
Registrar (Adm.)
PR
ff"‘"ﬁ n

e

No: /56353~5'7'/é1/9 Dated: /2-/7- 2020 |

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, Bar Association, High Court of J&K, Jammu.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official

website.
6. Mr. Mohd Aqib Aslani, Advocate
...... for information and necessary action.

s

Reglstrar Adm.)
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk

~ EXTENSION
OF PROVISIONAL ENROLLMENT

L

NOTIFICATION

Noo f&<¢  Dated: 12 -1 2020

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Dildar Ahmed
S/O Gul Bahar
R/O P/O Nariyan opposite Govt. Middle School Rani, Rajouri

vide notification No._ [ (S I dated 29.9.20/9 period of one year has

been extended till 3/./2-202/subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

(Mohammad Yasin Beigh)
Registrar (Adm.)/
A

. ,olu/k\
No: /&0;6'— é//ép Dated: /‘Q ’//’ 2é D’f .
7
Copy forwarded to the: -
1. Principal District and Sessions Judge, Rajouri.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Bar Association, Rajouri.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Mr. Dildar Ahmed, Advocate
...... for information and necessary action.

o>

-
Registrar (Adm.) -
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

EXTENSION
OF PROVISIONAL ENROLLMENT i

w—

NOTIFICATION

No: /JéY - Dated: /2~ 1/~ 2¢ 26,

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Anocop Singh

S/0 Jasmant Singh

R/0 68, Hoochak, Pongal Pristhan Ukhral, Ramban

A/P Block 33, Old University Campus Canal Road, Jammu

vide notification No.__[ 64> dated Z@BL@ a period of one year has
been extended til 3/./2.Dp2/ subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

oha kﬁ‘/ e
(Mohamm sin Beigh)

Registrar (Adm.) L

an Advocate is ordered there before.

,0,’//}c\
No: /3¢ L/@~f§;/4/) Dated: /2~ /)~ 20206
Copy forwarded to the: -
1. Principal District and Sessions Judge, Ramban. [l
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Bar Association, Ramban.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Mr. Anoop Singh, Advocate
...... for information and necessary action.

\/v}
- —
Registrar (Adm.)
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K K

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /&% Dated: 12-/) -Dp26 "

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Naseer

S/O Abdul Kabir

R/0O Chelhota, Behota Marmet, Tehsil Goha, District Doda
A/P Dabbar, Opposite grid Station, Sidhra, Jammu

vide notification No._[ 162 dated 30-3-20/% period of one year has
been extended till 2] 12202 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

(Mohammad Yasin Beigh)

Registrar (Adm.)L
_ Vo R .,
No: /30//3“‘/£/M Dated: )= //r 20 20, teful>

Copy forwarded to the: -
1. Principal District and Sessions Judge, Bhaderwah.ﬁdw

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. |

4. President, District Bar Association, Doda.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Mr. Mohd Naseer, Advocate
...... for information and necessary action.

Al

S~
P 20
Registrar (Adm.) *
e ,
} b)"))’b



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

EXTENSION
OF PROVISIONAL ENROLLMENT

|

NOTIFICATION

No: /4> Dated: A/ 2020 .

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Vipul Sharma

S/O Kulbhushan Sharma

R/O H.No.1006, Padha Street, Purani Mandi, Jammu

vide notification No. [5]1 dated 02.- ’—-20/‘? a period of one year has

been extended ftill 3/-12..202] subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

(Mohamm asin Beigh)

Registrar (Adm.)
]2 ?&/ / : - el
No: /202F—P&Lp Dated: 1A~/ 202p-
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, Bar Association, High Court of J&K, Jammu.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Mr. Vipul Sharma, Advocate
...... for information and necessary action.

—. o~
Regist¥1’(ﬁﬁ.)1 .
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Excrcising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

U

NOTIFICATION
|9 11m K02V

No: ¢ Dated:

Provisional admission granted under Advocates Act, 1961 in favour of

Mvr. Pavit Singh Bali

S/0 Rashpal Singh Bali

R/O Kawallion, Dhamnsta, Kawalian, Banihal, Ramban

vide notification No. [50 é dated 0% ”/"/9 for a period of one year has
been extended {till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

. —
(ﬂamma asin Beigh)
Reglstrar (Adm.) L
No: ((3EY-£A. p Dated: M/L’r/%%' e

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Ramban.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Mr. Pavit Singh Bali, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k% %

EXTENSION
OF PROVISIONAL ENROLLMENT

r——e——

NOTIFICATION
No: /50’[/) Dated: Doy 2420

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Arnab Sharma
S/0 Som Dutt Sharma
R/O Ward No.9, Hira Nagar, Kathua

vide notification No._[64y  dated 2.0. 2.2.0/% period of one year has
been extended till _J[.12-202) subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

{ an Advocate is ordered there before.
— - W‘ J""T-‘
(Moham sin Beigh)
Registrar (Adm.)/
) <
No: /3025~ D/"’f L Dated: /2 =1~ 2050 ) | @) po

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Kathua.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Mr. Arnab Sharma, Advocate
...... for information and necessary action.

Shl

- o~
Registrar {Adm.) -
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* K ok

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /L/ Dated: D /1 ZQ o2 0
T\f( /

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Amit Puria

S/0 Bishan Dutt Sharma

R/O Chack-Lala, Bishnah, Jammu

vide notification No. fé?)?) dated 2.8-2.2.019 a period of one year has

been extended till A[- [2.-202! subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

ﬂ The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

~//
— - o~

(Mohammi asin Beigh)
Registrar (Adm.)

an Advocate is ordered there before.

[*‘*:z&
No: /%537- Béﬁﬁ Dated: /2-//- 2020 . o ule
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, Bar Association, High Court of J&K, Jammu.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website. _
6. Mr. Amit Puria, Advocate
...... for information and necessary action.

o

] or~"""
-~
Registrar (Adm.) -
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %

EXTENSION
OF PROVISIONAL ENROLLMENT

1

NOTIFICATION
No: /§9//Qﬁ Dated: /Q”//‘ 20;25\4

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Nahiem
S/O Abdul Kareem
R/O Sania, Surankote, Poounch

vide notification No. 16@ 2 dated 29-2.20 /‘2 period of one year has
been extended till 3[.12.-202! subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

I’}

o

.

-7
(Mohammad Yasin Beigh)
Registrar (Adm.)
h -

L\ﬁ"""\
No: /28/9 - 9’“/’/LD Dated: /X -/ 20 2p . o Tl

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Poonch.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Mr. Mohd Nahiem, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

1

NOTIFICATION

No: /5@/49 Dated: 2=/ 2024 -

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Versha Anthal

D/O Deepak Chand

R/O Ladhwal More, Tehsil Batote, Distt. Ramban

A/P Sector 3, H.No.4, Pandoka Colony Paloura, Jammu

vide notification No. l?)(’fr‘]' dated 03[ -20/9a period of one year has
been extended till (- [2.-2.02] subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

ek
(Mohammad Yasin Beigh)

Registrar (Adm.) L
A,

No: 120/%~ /@/LP Dated: /3 -/)F 2020 . taln]zo
Copy forwarded to the: -

1. Principal District and Sessions Judge, Rambanfﬂ*«‘“"

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Ramban.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official

website.
6. Ms. Versha Anthal, Advocate
...... for information and necessary action.

/.1 -- I <
Registr dm.)
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
k Kk k%

EXTENSION
OF PROVISIONAL ENROLLMENT

b

NOTIFICATION

No: /S F Dated: /9-//- <0800

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Nomni Sharma
D/O Mast Ram Sharma
R/0 Ward No.12, Shiv Nagar, Reasi

vide notification No._| 262— dated :30.5. :2{)[9&1 period of one year has

been extended till B[.12.- 202] subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

(Mohammad Yasin Beigh)
Registrar (Adm.)l
2%

No: /%MV"‘/»QJLP Dated: 8-/ 2020, e Trepil i
Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Reasi.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Ms. Nomni Sharma, Advocate

...... for information and necessary action.

'k k_(/v a-/u-"/;ﬂ
Registrar{Adm.) )

ke

\ t.\'h)}rﬁ



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %k

EXTENSION I
OF PROVISIONAL ENROLLMENT

NOTIFICATION
No: )fé Dated:; /o’)’/'/" 200+

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Itinder Singh
S/O Amrik Singh
R/0 Main Bazar, Tehsil Kalakote, Distt. Rajouri

vide notification No. {7/8 dated 305(9 a period of one year has

s

been extended till 3/./2- 202/ subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

. o~
(Mohamm asin Beigh)
Registrar (Adm.)/

3%

No: /260/- 6/4/) Dated: __/2~// 2320 rofu)>e

Copy forwarded to the: - | |

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Rajouri.

) CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Mr. Itinder Singh, Advocate
...... for information and necessary action.

Registrar{AXdm.)

lo//l/>—°
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

i

NOTIFICATION

No: _[7/ Dated: _/A-//+ 20 20 .

Provisional admission granted under Advocates Act, 1961 in favour of

My. Narender Jamwal
S/OAtam Singh Jamwal

- R/0 Jagti, Nagrotra, Jammu

vide notification No._/ 76/ _ dated .30 -2 26/9 a period of one year has
been extended till _3/./2.-202/ subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

(Mohamm asin Beigh)
Registrar (Adm.)

P
he,
. T
No: _/2¢ 42~ /ém/‘oﬁated: /2 -/7- 26206 NU=
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. President, Bar Association, High Court of J&K, Jammu.
5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website. _
6. Mr. Narender Jamwal, Advocate

...... for information and necessary action.

k—/w
~" : —

Registrar ('Adm.)
forhem)|

e



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercisiug powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %

| EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: |70 Dated: /277" 2026 |

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Jagdeep Kour
D/O Om Prakash
R/0 Vill. Kalyanpur, P.O Kanachak, Marh, Jammu

vide notification No._{ /7 dated ;30 -3-20/Fa period of one year has
been extended till 3/-/2-202/ subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

\

e

P
(Mohammad Yasin Beigh) *
Registrar (Adm.

g 97/( )]

o\

No: }50675“7)//1P Dated:‘ D) 2020 i“’;‘”)”’o

Copy forwarded to the: -

1.
2.
3.

o b

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, Bar Association, High Court of J&K, Jammu.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website. .
Ms. Jagdeep Kour, Advocate
...... for information and necessary action.

« ™ \ ,——ﬂ\‘
Registz}m’dﬁ)" —

T
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

EXTENSION
OF PROVISIONAL ENROLLMENT

i

NOTIFICATION

No: /?Sp Dated: /2 ~ [~ 20X

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Usman Ahmed Mir

S/O Mohd Sharief

R/O Chhatral, tehsil Mendhar, Distt. Poonch

vide notification No. (158 dated /8 .£-20/9 a period of one year has
been extended il 3[ (2 . 202/ subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licencelenrollment must be

sought before the date of expiry unless the absolute/final enrollment as

k/ﬂ(‘/v""-"/,,
~ I\

(Mohammad Yasin Beigh)
Registrar (Adm.)

%

an Advocate is ordered there before.

' } (>o‘ i}
No: [loA)-2¢[l.p Dated: [2-[/~2040
Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Bar Association, Poonch. A
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Mr. Usman Ahmed Mir, Advocate
...... for information and necessary action.

v-..,../‘
—) -
RegistW ~
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %

EXTENSION
| OF PROVISIONAL ENROLLMENT

|

NOTIFICATION

No: /|94  'Dated: /.2 ~11-220)0

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Zameer Ahmad
S/O Ghulam Ahmad
R/O Wahdatpora, Tehsil & District Budgam

vide notification No. fg(f da{ed (6.6 20/'7 a period of one year has
been extended till _]. [2.-202 [ subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expify unless the absolute/final enrollment as

an Advocate is ordered there before.

No: _/ ‘fo,iff%o/(s/)Dated: J2-/1-2odo

(Mohammad Yasin Beigh)
Registrar (Adm.) L
Loy
[ N

Copy forwarded to 4he: -

1.
2,
3.

o b

Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Budgam.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
Mr. Zameer Ahmad, Advocate
...... for information and necessary action.

— it
Registrar {Adm.) -
L L
Lp
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %k

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [ /& Dated: [~/ 2,000

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Urgain Dorjay -

S/O Tundup Paljor

R/0O Urfi Pipiting, Tehsil Zanskar, Distt. Kargil

A/P Talab Tillo, Shanker Vihar, Jammu

vide notification No._(_?if_g__ dated 0> [ —20 % period of one year has
been extended ftill Af. [2.-2072/ subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

,—"' . g/v ’,‘..—v“‘
(Mohammad Yasin Beigh)

Registrar (Adm.)
%k

an Advocate is ordered there before.

/Q//.)@o

No: /4/0/‘?w23/é17 Dated: /2./]-Do2D

Copy forwarded to the: -
1. Principal District and Sessions Judge, Kargi11~%ﬂ"ﬂ”v
2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. ‘
President, District Bar Association, Kargil.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Mr. Urgain Dorjay, Advocate

...... for information and necessary action.

o1&

Registra m.)Z\ ~
N
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te[n)re



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
%k k%

EXTENSION
OF PROVISIONAL ENROLLMENT

U

NOTIFICATION

No: | 72$ Dated: /2-~//" 2020

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Abhinandan Raina
S/O Bharat Bhushan Raina
R/0O 72, Rampura, Gandhi Nagar, Jammu

vide notification No. /6 2. § dated 208:3./9 a period of one year has
been extended till /. [2.202/subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

(Mohammad Yasin Beigh)
Registrar (Adm.)

A

an Advocate is ordered there before.

J(alﬁ]Lﬁ
No: jQO /%*’/g/jﬁ Dated: 12 -/ 20 2w
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, Bar Association, High Court of J&K, Jammu.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Mr. Abhinandan Raina, Advocate
...... for information and necessary action.

ReglstW

e

oA



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k% %

T—

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION
No: |8 Dated: ,%!J’/Q\)O{?V/D

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Owais Sultan
S/O Mohd Sultan
R/O Firdousabad Batamallo, Srinagar

vide notification No. 2&?— dated 23, S‘?’O/ L/for a period of one year has

been extended till 3/./2 - 20.2.| after condonation of delay and subject to
the verification of his/het Certificates/LL.B Degrees from the concerned
University and verification of his/ber character and antecedents from the

CID.

The renewal / extension of provisional licence/enroliment must

be sought before the date of expiry unless the absolute/final

enrollment as an Advocate is ordered there before.

~ S
By Order —. \\/UJ\ %/H,),O)ﬁ

(Mohammad Yasin Beigh)\
gistrar (Adm.)l\

‘Nn—

No: /é@*;gﬁq-g/&/%atgd: 18//////909—0

aJupo
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.
4. President Bar Association, High Court of J&K, Srinagar.
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website. :
6. Mr. Owais Sultan, Advocate
...... for information and necessary action.

Pam B
Registr } m.)
b

AR




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Excrcising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /?(’7/ Dated: 42~/ X020 -

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ummar Ayoub Qazi
5/0 Mohd Ayoub Qazi’ ,
R/O Ward No.5, Mohalla Gazian, Dara Dullian, Tehsil Haveli, Distt. Poonch

vide notification No. /?-i/ dated 0 2 ,/—;0/% period of one year has
been extended till 2/./D.-20)] subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

— - o
(Mohammad Yasin Beigh)
Registrar (Adm.)L
]

LV
No: /QM/Z“/V?,///?Dated: -/ 2ede. o/l
Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Bar Association, Poonch.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Mr. Ummar Ayoub Qazi, Advocate
...... for information and necessary action.

o B

I
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Registrar (Adm.) <
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

EXTENSION
OF PROVISIONAL ENROLLMENT

T TP T P e,

i

NOTIFICATION

No: /77*5 Dated: /,ﬁ’// )&)0-,

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Amzi Arthur John
S/O Anil John
R/0O 97/6 EWS Colony Lower Roop Nagar Jammu

vide notification No. /63Z dated 2.6 2. 25/% period of one year has
been extended till 3/./2-202./ subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

(Mohamm sin Beigh) -

Registor)a/r(Adm.)A

an Advocate is ordered there before.

TN
No: /QM/wé(/ZP Dated: /L /7 220 - “Tolu

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, Bar Association; High Court of J&K, Jammu.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website. W »
6. Mr. Amzi Arthur Joh, Advocate
...... for information and necessary action.

oA

e

—
Registrar (Adm.)
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %

EXTENSION
OF PROVISIONAL ENROLLMENT

|

NOTIFICATION

No: |1 &0 Dated: /R ~//-2030

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shahid Rashid

S/O Ab Rashid Badyari

R/O Purnibal, Shiv Pora, Srinagar

vide notification No. U;[/ dated /657-6‘20/9a period of one year has
been extended till _3/- (). 902/ subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

~: al
(Mohammad Yasin Beigh)
Registrar (Adm.)

No: [QQQ& ij ZZ ./f Dated: /9 —/ /-0 ta jn)re
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, Bar Association, High Court of J&K, Srinagar.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Mr. Shahid Rashid, Advocate
...... for information and necessary action.

o

)

Registrar (Adm.)
)
TN

le“lw



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk ok

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: _[F9 Dated: _ 2 -1 -2020

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Tsering Chosdon

D/O Smanla Tsering

R/O Domkar, Gongma, Leh

vide notification No. {g(f dated /&'5- 20/ % period of one year has

been extended til 3/ (2 20)-/subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there hefore.

3

s/"‘;"""

\

~ "’
(Mohammad Yasin Beigh)
Registrar (Adm.)

-

'Q)“’LQ

No: /Y02%F. Q‘Z//L"P Dated: /2-//-X 32,0
Copy forwarded to the: -

1. Principal District and Sessions Judge, Leh.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Leh.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Ms. Tsering Chosdon, Advocate

...... for information and necessary action.

~ - k/’ T
Registrar (Adm.) "



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

Nl _Dated: _[Z ~[[- 2020

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Tahira Bashir

D/0O Bashir Ahmad Sheikh

R/0O Gureiz Bandipora

A/P Nowpora, Bandipora, Naaz Colony, Bandipora

vide notification No._[S 7 dated _/&-£-20/Fa period of one year has
been extended till 3/. [2 . 202 /subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

H

e

-
(Mohammad Yasin Beigh)
Registrar (Adm.)L
|

No: Hyomféé//;lﬂ Dated: /2« [/ 202D

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Bar Association, Bandipora.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Ms. Tahira Bashir, Advocate
...... for information and necessary action.

o~

Registrar {Adm.)

isIn f



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k *

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: | BR Dated: _ [ 2 —) [-2020

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Waseeq Ul Rashid

5/0 A.R. Gurkoo

R/0O E-8, Cooperative Colony, Peerbagh, Srinagar

vide notification No. /65 dated /8 - 5 20/%\ period of one year has
been extended till 2/./2.-202f subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

\

\///

(Mohammad Yasin Beigh)
Registrar (Adm.)

2 [\w\

-
No: ,/[/j(:»,é?—%z/é'/? Dated: _[2 -//~2D2® (o) |
Copy forwarded td the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of {ndia, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, Bar Association, High Court of J&K, Srinagar.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Mr. Waseeq Ul Rashid, Advocate
...... for information and necessary action.

o R

“ { b ’ll,)"a



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k% %

EXTENSION
OF PROVISIONAL ENROLLMENT

U

NOTIFICATION

No: [ %2  Dated: 2~I-R0R0

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Asiya Shaban

D/O Mohd Shaban Rather

R/O Padhshahi Bagh, Noorani Colony, Tehsil South, Srinagar

vide notification No. 76/ dated {9 920/% period of one year has
been extended till B /[-12-202] subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

- YV aru
(Mohammad Yasin Beigh)
Registrar (Adm.) L

s
No: [ UnFA-28/( P Dated: | D ~]1-2052 e
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, Bar Association, High Court of J&K, Srinagar.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Ms. Asiya Shaban, Advocate
...... for information and necessary action.

o




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

U

NOTIFICATION

No: 202 Dated: 4;20// /;/arza;za
Provisional admission grahted under Advocates Act, 1961 in favour of

Mr. Vijay Singh

S/O Bikram Singh

R/O Chappran, Tehsil Ukhral, District Ramban

vide notification No._[ 770 dated /5 *r ZO/l?for a period of one year has

been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolutelfinal enroliment as

an Advocate is ordered there before.

. ; N\J‘/\;:/
(Mchammad-Yasin Beigh)
Registrar (Adm.)

No: f6UnS-t/p /L/’Dated _‘ga/u/ofc’)f@

ra/n [
Copy forwarded to the -

1. Principal District and Sessions Judge, Ramban.

2, Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Ramban.
<) CPC e- Courts High Court of J&K Jammu for uploading on the ofﬂcual
website.
6.  Mr. Vijay Singh, Advocate
...... for information and necessary action.

Y
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I

o
Reglstrar Adm.) ‘
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
’ * * %

EXTENSION

OF PROVISIONAL ENROLLMENT

| NOTIFICATION
1 No: | & ‘Dated: 1‘%//* 2020 .

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Nitin Nand

S/0 Nand Kishore

R/O W.No.4, H.No.4, Village Ram Nagar, Distt. Udhampur

vide notification No. /6 S dated 0S.2-2018%0r a period of one year has
been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

(Iﬁ&hamm asin Beigh)

Registrar (Adm.) L

. \' -
No: /5:2 @'~75/Z/Dated: }% {1 20 20 . ﬁ“

Copy forwarded to the: -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Udhampur.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Udhampur.
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Mr. Nitin Nand, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %

EXTENSION
OF PROVISIONAL ENROLLMENT

U

NOTIFICATION
No: ’@7’ Dated: \9“”‘ %Q@l

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Aayushi Sharma

D/O Narayan Sharma ‘

R/O H.No.23, Lane No.I, Vivek Vihar, Paloura, Jammu

vide notification No. 0 dated 05 - (/—ZO[&for a period of one year has
been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

— on
(Mohammad Yasin Beigh)
Registrar (Adm.)

| | "2,
No: /6 2776 C?/,/MDated: IQ" /) 2020, el o

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, Bar Association, High Court of J&K, Jammu.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Ms. Aayushi Sharma, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: |99 ('( 2 Dated: LQP//' 20)0_

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sumaira Gul
D/O Gh Rasool Mir
R/O Budshah Nagar Naipora, Stadium Colony, Lane 5-G, Srinagar

vide notification No. (660 dated S - ﬁ 2018 for a period of one year has
been extended till 31.12.2021 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

e~ S
(Mohammad Yasin Belgh)

Registrar (Adm.) L
No: /52(9y"9§/4ﬁDated: [ 9~/ 20)(/} ! W»@

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, Bar Association, High Court of J&K, Srinagar.
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Ms. Sumaira Gul, Advocate
...... for information and necessary action.

o\N}.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K % :

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 190 Dated: |9~ /] - -)0}0

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rameez Shabir

S/0 Shabir Ahmad

R/O Wuyan , Pampore, Pulwama .

vide natification No. El > dated [ 9. 8.17 fora period of one year has
been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his’her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

-

— - ONT
(Mohammad Yasin Beigh)
Registrar (Adm.)

b

No: /5‘26y"’@7¢ﬁ)ated: ‘/[%"//5 2&)0 /’lﬁ""r?"

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Bar Association, Pulwama.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Mr. Rameez Shabir, Advocate
...... for information and necessary action.

o s

Registrar (Adm.);
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: }9/ - Dated: ’Q"”" 2,()7/@

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Supriya Pandita
D/0O Ramesh Kumar Pandita
R/O 51, Extension, Janipur Colony, Jammu

vide notification No. 28/ dated 62 ~/-20/9 for a period of one year has
been extended till 31.12.2021 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

~ "‘”/
(Mohamm Yasin Beigh)
Reglstrar (Adm.)
b,

No: /5%@"§/¢p Dated: /q* /] 209/0 > \\)n)

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, Bar Association, High Court of J&K, Jammu.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6.  Ms. Supriya Pandita, Advocate
...... for information and necessary action.

Registra m.)
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION
No: {%D/ Dated: (9—1/ - 20 2o

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Gaurav Sadotra
S/0O Khem Raj Sharma
R/O H.No.42, PVT Sector-3, Channi Himmat, Jammu

vide notification No. (32 Y  dated 02-/-20/9for a period of one year has
been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

-l .
(Mohamw Beigh)

Registrar (Adm.)

Y o,
No: /6306"//,/4/ Dated: ,9'// 2020 - /T?ﬁ"’

Copy forwarded to the: -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, Bar Association, High Court of J&K, Jammu.
CPC e- Courts High Court of J&K Jammu for uploading on the official
website.
6. Mr. Gaurav Sadotra, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: _|9% Dated: M»—N'f D020

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rameshwar Padha

S/0O Pawan Kumar Padha

R/O Rehal, Tehsil Bishnah, Distt. Jammu

vide notification No. 29% dated 02 —-I1-19 fora period of one year has
been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

w*’_‘/;—-——"
~ " . .
(Mohammad Yasin Beigh)
Registrar (Adm.)

%
No: /éb/l /7/QDDated q / ! "‘!’:‘TL%:\W

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, Bar Association, High Court of J&K, Jammu
CPC e-Courts High Court of J&K Jammu for uploading on the off|C|aI
website.
6. Mr. Rameshwar Padha, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* kK

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 1525 Dated: )QP /- .209/0 ’

Provisional admission grahted under Advocates Act, 1961 in favour of

Mr. Jatin Singh

S/0O Gurvinder Singh

R/0O Q.No.11, New Plot, Sarwal, Jammu

vide notification No. (fg 2Y dated 02 -1~ {4 _for a period of one year has
been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry uniess the absolute/final enroliment as

an Advocate is ordered there before.

- M\/:—/_'
(ﬁa\amm Yasin Beigh)

Registrar (Adm.)
/LE:"A
No:/é 265”5%4/ Dated: /07’//7~ 2 "'“\,;\w

—

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, Bar Association, High Court of J&K, Jammu.
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website. .
6. Mr. Jatin Singh, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: |9y Dated: M!\));zo‘;;o

Provisional admission grahted under Advocates Act, 1961 in favour of

Ms. Sanchi Gupta

D/O Yash Paul Gupta

R/O H.No0.222, Sec-6, Channi Himmat, Jammu

vide notification No, 1342~ dated 02.~1-20(9for a period of one year has
been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

~— - o T
(MohammatYasin Beigh) .
Registrar (Adm.)

A L\WE\
/ ”’\/,:) AN
No: _[ £ 5&9}3/&49 Dated: _ | ﬁ// /5020 "
Copy forwarded to the: - | /
1. Principal District and Sessions Judge, Jammu.
) Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, Bar Association, High Court of J&K, Jammu.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website. .
6. Ms. Sanchi Gupta, Advocate
...... for information and necessary action.
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Registrar (Adm.)
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok K

NOTIFICATION

No: /95 Dated: /‘?////,,20)13

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shubam Sharma

S/0 Kishore Kumar Sharma

R/O H.No.182, Rani Talab, Digiana, Jammu

vide notification No._,’_'é_L_»(_I__ dated 02 —[~19 for a period of one year has
been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

w“’f/j"'
(M/o?mmm asin Beigh)
Registrar (Adm.)

% la
No: féy&ﬂ-[f—)—%//" %ated: / &7\/('//9'9}@ /\ﬁw

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, Bar Association, High Court of J&K, Jammu.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Mr. Shubam Sharma, Advocate
...... for information and necessary action.

Registrar {Adm.) .
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

194 _ Dated:

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Priya Sharma
D/O Kuldeep Raj
R/O Mahal Shahan, Tehsil Ramgarh, District Samba

vide notification No. [3SY  dated 42 ~1—/9 for a period of one year has
been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

~— .
(Mohammad Yasin Beigh)
Registrar (Adm.)
S

No: /535‘1»5?/0/7 Dated:ﬂ/&%@ﬁ_ Tihe

Copy forwarded fo the: -

1. Principal District and Sessions Judge, Samba.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Bar Association, Samba.

CPC e-Courts High Court of J&K Jammu for uploadmg on the official
website.

6. Ms. Priya Sharma, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [9F Dated: ZZ( /é[ N 02D

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Chander Dev Manhas

S/O Sher Singh

R/OH.No0.537, Nasib Nagar, Janipur, North, Jammu

vide notification No.12 60 dated &l —1—19 for a period of one year has

been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

(MohammattYasin Beigh)
Registrar (Adm.)z
\ -

No: /[B%f‘/?//;ﬁ Dated: %&QL | %»

Copy forwarded’to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, Bar Association, High Court of J&K, Jammu. k
CPC e-Courts High Court of J&K Jammu for uploading on the official
website. '
6. My. Chander Dev Manhas, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k *k

NOTIFICATION

No: /9% Dated: /ﬁ//u/p,o}o
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd.Irfan Khan

S/O Abdur Razaq Khan

R/O Salwah, Mendhar, Distt. Poonch

vide notification No._{27S  dated _0Y-/. /9 for a period of one year has
been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

)
— ol
(Mohammad Yasin Beigh)
Registrar (Adm.)
oo

: AR

No: 246« )L Dated: fﬂ/ii /.-’)—QQ-’O h
Copy forwarded'to the: - !
1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Poonch.
3) CPC e-Courts High Court of J&K Jammu for uploading on the official

website.
6. Mr. Mohd.Irfan Khan, Advocate

...... for information and necessary action.
-
w//r_,_
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Registrar (Adm.)
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /Qﬁ Dated: /@/L//V,f)zo}{?
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Nikher Jandyal

S/0O Anil Kumar Gupta _

R/OW.No.8, H.No.140, Dhar Road, Udhampur

vide notification No._{36%  dated 02--20/9 for a period of one year has
been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

\
(Mohammad Yasin Beigh)
Registrar (Adm.) L
v )\
s N

\\\\‘\%

No: // 6‘351'5’7/2—‘/9 Dated: _{ 9//(//)09/0
Copy forwardedto the: - /

1. Principal District and Sessions Judge, Udhampur.
2. Secretary, Bar Council of India, New Delhi. .
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Udhampur.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Mr. Nikher Jandyal, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

H

NOTIFICATION

No: 00  Dated: /7/ (//V,znosa
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sanveer Singh

S/O Nath Ram

R/0O Thana Dessa, P.O Gai Dessa, Tehsil Bhagwah, Distt. Doda

vide notification No._{34% __ dated _0 2. —[~206/or a period of one year has
been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

— o=
(Mohammad Yasin Beigh)
Reglstrar (Adm. )L

: LLADSE- AZ?Z{ - Dated: (9_2164;@2@ \‘\“-)w
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for pubhcatlon in the next issue of

Government Gazette.
President, District Bar Association, Bhaderwah.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Mr. Sanveer Singh, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k)

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: _ Q209 Dated: ,&0//7/790)@
Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Jyotika Thakur

D/O Balbir Singh

R/O Vill. Muthlal (Alinibass) Teh. Ukhral, Distt. Ramban
A/P H.No.62, Sec.4,Pamposh Colony, Janipur, Jammu .

vide notification No. f%lé dated _02. - [~20/9 for a period of one year has
been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

— - , ONIT—
(Mohammad Yasin Beigh)
Registrar (Adm.)

» [...
BaN
No: [ &Y/~ Y12/t PDated: m//f// n020 e
Copy forwarded to the: - [
1. Principal District and Sessions Judge, Ramban.l' Tauunaan
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Bar Association, Ramban.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Ms. Jyotika Thakur, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLILMENT

NOTIFICATION

No: QOQ Dated: fzgzlﬂj)gg&a

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Susheel Sharma

S/0 Brij Lal

R/O Baradian, P/O Kharodian, Tehsil & Distt. Udhampur

vide notification No.__ (314 dated 02, -1 ~20(9 for a period of one year has
been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

OV""/.:-—("'
— -
(Mohammad Yasin Beigh)
Reglstrar (Adm. )L
\“m

No: /60/ ?KQ”ZCP Dated: )0//// 202D Tt
Copy forwarded to the -

1. Principal District and Sessions Judge, Udhampur.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Bar Association, Udhampur.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6.  Mr. Susheel Sharma, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 208  Dated: 9—0/47/9-69—?3
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Pardeep Kumar

S/0O Parkash Chand

R/O Badhole, P.O Badhole, Ratti Mitti, Tehsil Ram Nagar, Distt. Udhampur
A/P Baryal P/O Kashirah, Udhampur

vide notification No._| 3S4,  dated 03 ~[-20]9 for a period of one year has
been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

- o
(Mohammad Yasin Beigh)

No: /€9r3- L/.?*Z/ﬁf’ Dated: }éf/f//}a}’a
Copy forwarded to(the: -

1. Principal District and Sessions Judge, Udhampur/%m‘”
: Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Udhampur.

5. ... CPC e-Courts High Court of J&K Jammu for uploading on the official
" website.

6. Mr. Pardeep Kumar, Advocate

...... for information and necessary action.

r
o2~

<

ra
Registrar (Adm.)
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

L

NOTIFICATION

No: ) Qé . Dated: ,79—0/4///;)&)/@

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Karan Nagpal

S/0 Kamal Nagpal

R/0O H.No.128, Sec-4, Extn. Near Garden Estate, Trikuta Nagar, Jammu
A/P C/O Sh. Ramesh Chander Salotra JMC 15, Gurah Bakshi Nagar,
Jammu

vide notification No.__ {21! dated 02 1 — 1 9 for a period of one year has
been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension -of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

}
— - ww{/
(Mohammad Yasin Beigh)
Registrar (Adm.)
L

No: /6429 -43u/t:p Dateu: ;a/ oo SRR
Copy forwarded to/the -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of india, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, Bar Association, High Court of J&K, Jammu
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Mr. Karan Nagpal, Advocate
...... for information and necessary action.

ok

A

egistrar (Adm.) -
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
' ' * K k '

EXTENSION

'OF PROVISIONAL ENROLLMENT

. NOTIFICATION
N'o.: 2,9 { Dated: 26“’“’ Z"/“”‘r);(?v{)/(?

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Satvika Thakur
D/O Sh. Dhiraj Singh Thakur
R/O Moti Lodge, Karan Nagar, Jammu

vide notification No.894 dated 18.11.2019 for a period of one year has been
extended till 31.12.2021 subject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of tis/her character and

antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By order ‘ ' ~
N '
~ o ’ /\\/w
(Mohammad Yasin Beigh)llg

i 2 v/

No: L?” (’/ Lf 2;‘\1}/ [ P Dated: lb _ [ ‘ ~) 020 %\\\\‘)ﬁ
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, Bar Association, High Court of J&K, Jammu.
5 CPC e-Courts High Court of J&K Jammu for uploading on the official

website.

6. Ms. Satvika Thakur, Advocate
for information and necessary action.

) .

Registran(

3



HIGH: C()‘U.'RT OF JAMMU AND KASHMIR AT JAMMU

(L\Clusmg powers of Bar Council under Section 38 of the Ady rocates Acl 1961)
k. k% %

| EXTENSION
OF PROVISIONAL ENROLLMENT

'NOTIFICATION
)= 1) 02V

J

No: J ) Dated:

Provisional’a‘dmission granted under Advocates Act, 1961 in favour of

Myr. Pavit Singh Bali
5/0 Rashpal Singh Bali
R/0O Kawallion, Dhamnsta, Kawalian, Banihal, Ramban

vide notification No. (206 dated 6 2= /(9 for a period of one year has

been extended fill 31.12.2021 subject to the verification of his/her
Certificates/LLL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal [ extension of provision'al licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there bhefore.

A~
- &
(ﬂamma asin Beigh)
Registrar (Adm.) [
No: [(3CY L) 1/’ Dated: /‘7’/’(’//}""-%C 1;7‘}’\
ri] /"“ﬂ
Copy forwarded to the: -
1. Principal District and Sessions Judge, Ramban.
2. Seoretary} Bar Council of India, New Delhi.
-3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
PresydentJ District Bar Association, Ramban.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
o. Mr. Pavit singh Bali, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Ao+~  Dated: ,,‘LD’/

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Furkan Ul Haq War

S/0 Abdul Rashid War

R/O Kultura, War Mohalla Langate, Kupwara

vide notification No, [2-6F dated 0 —/- /C’L for a period of one year has

been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

~an Advocate is ordered there before.

|

O\/‘,./

(Mohamma Yasin Beigh) '
Reglstrar (Adm.)
fipy

No: Zéﬂ&SzQ@Z{;E Dated: Q—-o/u/;),@% '\\\”\"’”0

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.
: Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Bar Association, Kupwara.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Mr. Furkan Ul Haq War, Advocate
...... for information and necessary action.

oA

Reglstra m.) ‘




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Q\D‘? Dated: 2@ ZHZ@E

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Nikhal Kotwal

S/O Mohan Lal

R/0O Village Gajoth, Tehsil Bhalla, Distt. Doda

A/P H.No.233, Toph Sher Khania, Mehra Mohalla, Jammu

vide notification No. [ 26Y  dated 03 . [. /9 _for a period of one year has
been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry uniess the absolute/final enroilment as

an Advocate is ordered there before.

~

. o~~~
\. | (Moﬂamma asin Beigh)

Registrar (Adm.)
. A

. , T2
No: /£G4l )l Ppatea: ;,Lo( t|>ee !
Copy forwarded to the: -
1. Principal District and Sessions Judge, Bhaderwah.

. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette. ‘
President, District Bar Association, Doda.
CPC e-Courts High Court of J&K Jammu for uploading on the official

website.
6. Mr. Nikhal Kotwal, Advocate
...... for information and necessary action.

PR OV\M
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % '

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: _A09  Dated: ﬁD,o/Lj/’V)@}O
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sanjay Kumar

S/0 Ram Lal

R/0 Jijote, (Glowth), Tehsil & District Doda

vide notification No._29Y dated 02~ [~20[4for a period of one year has
been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

k/yo\/\”"‘/f
— ) "

(Mohammad Yasin Beigh)
Registrar (Adm.)

an Advocate is ordered there before.

N~ L\\-m\
No: /éL}U?«—HQ;/L‘PDated: }O!E(” NOYIT Ton e
Copy forwarded to the: - _
1. Principal District and Sessions Judge, Bhaderwah.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Doda.
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Mr. Sanjay Kumar, Advocate :
...... for information and necessary action.

A

S oz
Registrar (Adm.)
%
/L,,\""";l’\
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % '

EXTENSION
OF PROVISIONAL ENROLLMENT

U

NOTIFICATION

No: 210  Dated: :20’”’:}&?;3

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Maqsood Ahmed

S/0 Hakim Din

R/O Village Draba, tehsil Surankote, District Poonch

A/P Nowabad Sunjwan Road near India Cake House, Jammu

vide notification No._{ 327 dated _02 - [ - 209or a period of one year has
been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

\
O~

(ﬁc?h'ammad Yasin Beigh)
Registrar (Adm.) } .
97/ &l *-'—;,\

SN
No: Iﬁ.‘ﬁ%f Dated: ,9-0(/0/}0);@ i)
Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.f’ s
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Poonch.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Mr. Maqsood Ahmed, Advocate

...... for information and necessary action.

o

J

s o~
Registrar (Adm.) -
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: ./ Dated: __D.¢ g([a/[:&l}o

Provisional admission grantéd under Advocates Act, 1961 in favour of

Ms. Mishi Khanam

D/O Ibrahim

R/0O Ward No.2, Nagri Road, Kathua

vide notification No._[ 76 dated 0(/. [ - 20/%or a period of one year has

been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

!
/__.’_ K/ﬂ{o“ /-T_—_

(Mohammad Yasin Beigh)
Registrar (Adm.)
N

an Advocate is ordered there before.

o: [£Y {4, L' /" Dated: ‘ A v ulro
N/‘/?%‘:L[I thd@Q/LLLIL)ﬁz_a Jul

Copy forwarded to'the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kathua.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website. '

6.  Ms. Mishi Khanam, Advocate
...... for information and necessary action.

- O~
Registrar (Adm.) -
o

N
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k% %k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: ;2 |2 Dated: ;2,9/ 1,//:)/0 20
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rishabh Dev Slathia

S/0 Kameshwar Singh

R/O Gurha Salathia, Panchyat Gurha Salathia, Tehsil Vijaypur, District
Samba

vide notification No. /?:’('ffz dated 03 .]. /9 fora period of one year has
been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

O~
(Mohammad Yasin Beigh)

Registrar (Adm.)
n

LN
-/ . =T
No: Lé,?éf”l;)‘v/é P Datea: .)~0/lé//%)@ i fnpo
Copy forwarded to the: - /
1. Principal District and Sessions Judge, Samba.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Bar Association, Samba.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Myr. Rishabh Dev Slathia, Advocate
...... for information and necessary action.

- ’ o
Registw —
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k% %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:_RQ/2  Dated: 20({%@}0

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Swati Choudhary
D/O Inder Singh
R/O Amar Villa, behind BSNL Exchange, Upper Gadi Garh, Jammu

vide notification No._ 12 80 dated OZ-/—‘Z@?foraperiod of one year has
been extended till 31.12.2021 subject to the verification of bis/her

Certificates/LL.B Degrees from the concerned University and verification of
p&é/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

-

('/\/‘/;f”'

-~
(Mohammad Yasin Beigh)
Reglstrar (Adm.)
Lo

No: [6UH-UiRelL:p pated: _Rolu)rore0 il

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, Bar Association, High Court of J&K, Jammu.
5 CPC e-Courts High Court of J&K Jammu for uploadlng on the official
website.
6. Ms. Swati Choudhary, Advocate
...... for information and necessary action.

o~
) —
Registrar (Adm.)
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of thie Advocates Act, 1961)
* % k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: (Q,/L} _Dated: 9\0////}0}0
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sanjeev Kumar

S/O Durga Dass

R/O Godher Khalsa, P/O Bhambla, Tehsil & District Reasi

vide notification No._ (337 dated 04 . [—209for a period of one year has
been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

w"y/

(Mohamma Yasin Beigh)
Registrar (Adm.)

- L\.
No: [BUPINBILP Datea: Ao//u//wzw Tinlie

Copy forwarded to the -

1. Principal District and Sessions Judge, Reasi.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Bar Association, Reasi.
CPC e-Courts High Court of J&K Jammu for uploadmg on the official
website.
6. Mr. Sanjeev Kumar, Advocate
...... for information and necessary action.

ok

}
- o
Registrar(Adm.) —
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 24> Dated: /- /- 2020

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sunil Sharma
S/0O Roop Lal Sharma
R/0O H.No.188-B, Resham Ghar Colony, Jammu

vide notification No. /79? dated 30-3-20/7foraperiod of one year has
been extended ftill 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry uniess the absolute/final enrollment as

an Advocate is ordered there before.

_ o
(Mohammad Yasin Beigh)
Registrar (Adm.)

No: f4725— %/éﬁ Dated: &/~ //~ 2020
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. President, Bar Association, High Court of J&K, Jammu.
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Mr. Sunil Sharma, Advocate
...... for information and necessary action.
@gistrar (Adm.) -
)p/




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 242 Dated: =/-//" 2020 .

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Preeti Charak

D/O Dharam Singh

R/0 H.No.501, Lane No-11, Sec-1, Dogra Nagar Muthi, Jammu

vide notification No. 782 dated 20-5. /(’i for a period of one year has
been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

) MW/
(Mohamm asin Beigh)
Registrar (Adm.)
] L7 - L\k
No: /0092 ,7/[‘/ Dated: 2/~ /= )02 _ o
‘ VI ) e
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, Bar Association, High Court of J&K, Jammu.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website. :
6. Ms. Preeti Charak, Advocate
...... for information and necessary action.

o b
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Registrar (Adm.) -
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %k ‘

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: J; fé Dated: QO //—-D,(DM

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Harpreet Kaur
D/O Ranjeet Singh
R/0O Rakh Lachipur, Tehsil & District Kathua

vide notification No. 2(9 dated /5'§-/? for a period of one year has
been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expify unless the absolute/final enrollment as

an Advocate is ordered there before.

) ! M\ﬁ:/
(Mohamm asin Beigh)
Registrar (Adm.) /
_ | o o
No: /65\00’$/L’/9 Dated: 2 0-}-20)0 m
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of [ndia, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Kathua.
5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Ms. Harpreet Kaur, Advocate

...... for information and necessary action.

\
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Registrar (Adm) ——
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

}

NOTIFICATION

No: 24/ Dated: 2/~ !/ 2o D0

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Varun Sharma

S/0 Surinder Kumar

R/0 H.No.3, Near Govts Quarters, main stop Janipur, Jammu

vide notification No. )69 + dated 30-3-19 for a period of one year has
been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

(Mohammad Yasin Beigh)
Registrar (Adm.)

. JET/D ’/ZV/Lﬁ C 2 Dy oy
No: / Dated: [~/ DoBe | (/,_,,A
Copy forwarded to the: - (vin)io
1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, Bar Association, High Court of J&K, Jammu.
CPC e-Courts High Court of J&K Jammu for uploading on the official
‘website. A
6. Mr. Varun Sharma, Advocate
...... for information and necessary action.
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Registrar (Adm.)
T L

\

"o



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok %k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 240 Dated: 2/~ /7" aad

Provisional admission granted under Advocates Abt, 1961 in favour of

Ms. Diksha Bharti
D/O Sanjay Dogra
R/O Ward No. 9 Mahader, Reasi

vide notification No. /250 dated 30 .3, / /9 for a period of one year has
been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal | extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

\

o /’
(Mohammad Yasin Beigh)

Reglstrar (Adm.)

L"’"?\r‘
No: /8707~ /}/4/) Dated: _2/= //> 242U / f)/)uh/o

Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Bar Association, Reasi.
CPC e-Courts High Court of J&K Jammu for uploadmg on the official

website.
6. Ms. Diksha Bharti, Advocate
...... for information and necessary action.

- o
Regist&‘r‘(ﬁl’l.) ‘
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powcers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION
No: 229 Dated: 2/~ //+ 202U

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rajinder Singh

S/0O Ghansham Singh

R/0O Kundhal Near Jawala Temple, Vill. Phagmulla, Pogal Paristan
Ukheral, Ramban

A/P Excise Quarter No. 2, Behind Excise and Taxation Training Insttute,

Nagrota, Jammu.
vide notification No. /760 dated 3‘9 3. /? for a period of one year has
been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

)

oaN /“""'
(Mohammad Yasin Beigh)
Registrar (Adm.) L
No: /6760 — ~5 ﬁDated 2=/ 2026, ly]u)fw
Copy forwarded to the: -
1. Principal District and Sessions Judge, Ramban.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Bar Association, Ramban.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Mr. Rajinder Singh, Advocate
...... for information and necessary action.

Reglstxr(éﬁ'n‘;) —
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 230 - Dated: /- /- 2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sonali Parihar
D/O Narinder Singh Parihar _
R/O W.No0.60 near Tiny Tots School Dokh Plaoura, Jammu

vide notification No. {65 dated 29-3'/7 for a period of one year has
been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there hefore.

No

]
0’\/\' —

(Mohammad Yasin Beigh)

Registrar (Adm.) L

- | -
: /5g44/‘97/égated: R/~ W ’/20/'2{) (,/L:‘:}w

V1) e

. Copy forwarded to the: -

1.
2.
3.

ok

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. ‘
President, Bar Association, High Court of J&K, Jammu.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
Ms. Sonali Parihar, Advocate
...... for information and necessary action.

. O
ﬁ_ggistrar (Adm.
vl
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % '

NOTIFICATION
No: 22F Dated: /= /] 2020

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Rigzin Dolker

D/O Tsering Punchok

R/O Charasa Nubra, Leh Ladakh

A/P H.No.191, Patel Nagar, Talab Tillo, Jammu

vide notification No. (77 dated 3 0.3./9 fora period of one year has
been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

\
(N\*"“/““

(Mohammad Yasin Belgh)
Registrar (Ad .)

No: /é’égg/qj/éﬂDated ”Q/” // %% LM

B )M),)QA)
Copy forwarded to the: -
1. Principal District and Sessions Judge, Leh.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Leh.
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Ms. Rigzin Dolker, Advocate
...... for information and necessary action.

o
Reglstrar (Adm.) °
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION
No: 236 Dated: o2/~ // o 2w

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sneha Slathia

D/O Sahdev Singh Slathia

R/0 Mandi Garh, Gurah Slathia Rakh Barothian, Tehsil & District Samba
A/P H.No.723 behind Shiva Public High School Main Road, Digiana near
Digiana Pulli, Jammu

vide notification No. { 1 20 dated 30 3 20/%r a period of one year has
been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

\

WW/
(Mohamma Yasin Beigh) '
Registrar (Adm.)
16462 67l omeas - 7 2000
: Pt
Copy forwarded to the: - 1990 ) ko
1. Principal District and Sessions Judge, Samba.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette. ,
President, District Bar Association, Samba.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Ms. Sneha Slathia, Advocate
...... for information and necessary action.

o s

0\/\__“:‘____...

—
Reolstrar (Adm.)
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" HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION
)35 Dated: D)= /- 2020

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Preetika Thakur

D/O Surjeet Singh Bali

R/O Viil. Alinbass Pogal Paritan Ukhral, Ramban

A/P H.No, 63 Sec-4, Pamposh Colony, Jammu
— \

1Y
vide noti\ﬁcatio No. /6 7/ 4 téd 293 /9 for a period of one year has
31.12.2021 subject to the verification of his/her

been extended i
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

(Mohammad Yasin Beigh)

Registrar (Adm.)
No:/5575‘§// Ppated: 2/~ N~ 2020 S
: 1%) 1) 2D
Copy forwarded to the: -
1. Principal District and Sessions Judge, Ramban.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publlcatlon in the next issue of
Government Gazette.
4, President, District Bar Association, Ramban.
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Ms. Preetika Thakur, Advocate
...... for information and necessary action.

Registrar (Adm.)

m___}__‘:’:};”(
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k% %

| EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: )’3'7 Dated: J2/—//* 2o 20

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shabir Ahmad

S/0 Habib Ulla :

R/0O Village Nambla, Ward No.7, Tehsil Uri, Distt. Baramulla

vide notification No._f_QS:L_ dated 203 /C) for a period of one year has
been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

W‘/

(Mo{)ém asin Beigh) ‘
Registrar (Adm.)

-~/ 8 [
No: [b670-75// bated: _ 2/~ /) 2o p JalN
Copy forwarded to the: - (Ml
1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Bar Association, Baramulla.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Mr. Shabir Ahmad, Advocate
...... for information and necessary action.

o

Registrar (Adm.J
o

[ /&




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % k

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION
No: 223 Dated: 2/~ 7/ 2020 .

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Zahid Miyan
S/O Mohd.Amin Wani
R/0O Wani Mohalla, Diver Tral, Distt. Pulwama

vide notification No. (662 dated 29.3. 20/;}for a period of one year has
been extended till 31.12.2021 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

}
(Mohammad Yasin Beigh)
| Registrar (Adm.)
o: L4464 b/t pvsess 21 11~ 205
Copy forwarded to the: - 12 )
1. Principal District and Sessions Judge, Pulwama.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Bar Association, Pulwama.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Mr. Zahid Miyan, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k )

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 252 Dated: 2/- //- 2626

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sapanprect Kour

D/O Manjeet Singh

-R/0 Ward No. 10 H.No. 166, near BDO Office, R.S.Pura, Jammu

vide notification No. /7% dated 50 - 3. /0/ for a period of one year has
been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

|
The renewal / extension of provisional licence/enrollment must be z
|
|

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

(M/o_hamma Yasin Beigh)
Registrar (Adm.)
No: /ﬁggg/gb/é%ated: 2/~ 1/ Ao620 )i

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. President, Bar Association, High Court of J&K, Jammu. -
5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Ms. Sapanpreet Kour, Advocate
...... for information and necessary action.

ﬁggis;l‘Laﬂ'i
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* x %

EXTENSION
OF PROVISIONAL ENROLLMENT

U

NOTIFICATION

No: 28/ Dated: 2/ = /- 202,

Provisional admission granted under Advocates Act, 1961 in favour of

Mvr. Yassir Hussain Shah

S/0 Raiz Hussain Shah |

R/O Hari Mohalla, Sanai, Surankote, Poonch

vide notification No. / 2(90 dated 50.3- /9 for a period of one year has
been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

(Mohammad Yasin Beigh)
Registrar (Adm.)

No: /6852 - §7/L/70ated: 2=/~ 20w

- \;V’l\/ Lo
Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Bar Association, Poonch.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Mr. Yassir Hussain Shah, Advocate
...... for information and necessary action.

o e
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Registrar (Adm.) -
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: J30 - Dated: L=/ 2020

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Rajni Gupta
D/O Suresh Gupta
R/0O Plot No. 2 Rehari Colony Jammu

vide notification No. fg dated 22-% .19 for a period of one year has
‘been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

)

N oV —
) i . .
(Mohamm asin Beigh)
Registrar (Adm.)
, % L\m\

No: /664657 /L] Dated: 2/ V- 2000 ‘ o1
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, Bar Association, High Court of J&K, Jammu.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website. ‘
6. Ms. Rajni Gupta, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk ok

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 229 Dated: 2/- //- Dpro

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Tania Sharma

D/O Satish Sharma ‘

R/O Basti Prem Nagar, Badyal Brahmana, Tehsil R.S. Pura, Distt. Jammu
vide notification No._/6 EZ/ dated _36.3 - /Ci for a period of one year has
been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his’her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

(Mohammad Yasin Beigh)
Registrar (Adm.)
No: /6642 ‘QY/ZPDated: L/~ 2020 v LL‘""\
Tt )
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2, Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, Bar Association, High Court of J&K, Jammu.
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Ms. Tania Sharma, Advocate
...... for information and necessary action.

_ o
Registrar (Adm.)

o
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk K

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION
No: 228 .Dated: 2/~ /1 oo

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shaphali Bhagat

D/O Romesh Kumar

R/0O Rangbir Sadrey, Dher Suchhetgarh, R.S.Pura, Jammu

vide notification No. (7 3EZ dated 30.3.10/7 for a period of one year has
been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

(ﬂémm Belgh)

an Advocate is ordered there before.

Reglstrar (Adm.) L
/ééjérw/é/pDated O?/' // 20)’0 ..
. Mo
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publlcatlon in the next lssue of

Government Gazette.
President, Bar Association, High Court of J&K, Jammu.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website. .
6. Ms. Shaphali Bhagat, Advocate
...... for information and necessary action.

o B

. k O\/\\ﬁ;
Reégistrar (Adm.) — -
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* & %k

EXTENSION
OF PROVISIONAL ENROLLMENT

U

NOTIFICATION
No: 007 Dateg: /- 2020

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shashank Vasisatha

S/0 Braham Datt Sharma

R/0O 280/7, Sector-7, Channi Himmat, Jammu

vide notification No.__(_éﬁi__ dated 29.2 -/9 for a period of one year has
been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

souqght before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

\

(Moham Yasin Beigh)
Registrar (Adm.)

/6 524?*35/4/ Dated: _ 2/~ /)~ 202¢ ”_lf_"f:’\
Copy forwarded to the: - (11 Jro
1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, Bar Association, High Court of J&K, Jammu

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Mr. Shashank Vasisatha, Advocate

...... for information and necessary action.

1
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Reglstrar (Adm ) T
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 218 Dated: &F= /- oo

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Dharamvir Khajuria

S/0 Mukand Lal Khajuria

R/0 Lower Gadi Garh, Jamniu

vide notification No. [26]  dated O] //-—20/,9for a period of one year has
been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

'

(Mohammad Yasin Beigh)
Registrar (Adm.) /

— 77 K
No: /55/7[“2}/4/7Dated: /- 1) 2ndl Tl e
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, Bar Association, High Court of J&K, Jammu.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Mr. Dharamvir Khajuria, Advocate
...... for information and necessary action.

o B
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R'/ejgistrar (Adm.)
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION
No: 2/9 Dated: d?/’//’ dodt

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Ruby

D/O Jangi Mehra

R/0O Sua No.1, Jagial (Gharkhal), Akhnoor, Distt. Jammu

vide notification No._/ 20 > dated 02 - /=20 /9for a period of one year has
been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

)

(Mohammad Yasin Beigh)
Registrar (Adm.)

No: /55'66 7//L/ Dated: 0?/"' //n A 20! “onha

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi. :

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, Bar Association, High Court of J&K, Jammu.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Ms. Ruby, Advocate

...... for information and necessary action.

1

Registrar (Adm.) ~
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2! F Dated: A/ )0)/6

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Harsh Sharma

S/O Tirath Ram

R/0 W.No.5, near Co-operative Bank, Batote, Ramban
A/P Chari Swail near Railway Station, Udhampur

vide notification No. f%%3 dated 02 -] —20/‘:] for a period of one year has
been extended till 31.12.2021 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

-

-~ : \ﬁ/_’
(’NTc;)hamm asin Beighy™
Registrar (Adm.)

N
No: /55_57/7- ég‘/lﬂDated: Q/” /) Ay Al‘%
12l ) 2@

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Ramban.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Myr. Harsh Sharma, Advocate
...... for information and necessary action.
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Registrar (Adm.)
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION
22y pated: /- /- 2020

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shubika Sharma
D/O Vinay Sharma
R/0 H.No.11, East Ext. Sec-1A, Trikuta Nagar, Jammu .

vide notification No. /34 {; dated Oz-/,/ﬁ for a period of one year has
been extended till 31.12.2021 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

(Mohammad Yasin Beigh)
Registrar (Adm.)
Yo
AN 16/1 D~ ) ey <
No: /é /é Y Dated: ) " iy fre
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi. ;
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Bar Association, Jammu.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Ms. Shubika Sharma, Advocate
...... for information and necessary action.
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(Adm.)
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % K

EXTENSION
OF PROVISIONAL ENROLLMENT

B ————rr—-

NOTIFICATION

NCINE Dated: /-7 2020

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Indu Devi Sharma

D/O Jia Lal Sharma

R/O Ugad, Distt. Doda

A/P 215G, Ram Vihar, Old Janipur, Jammu

vide notification No.__[% 20 dated 02 — f—[C] for a period of one year has L
been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his’her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless fhe absolute/final enrollment as k

an Advocate is ordered there before.

O~ V“‘/
(Mohammad Yasin Belgh)
Registrar (Adm.)
, o/
c JL6085— 0 [ Poated: y7///"// [2000 lﬁ-f =N
! . 121 )L
Copy forwarded to the: - '
1. Principal District and Sessions Judge, Bhaderwah.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publlcatlon in the next issue of

Government Gazette.

4. President, District Bar Association, Doda.

5. CPC e-Courts High Court of J&K Jammu for uploadmg on the official
website. A

6. Ms. Indu Devi Sharma, Advocate

for information and necessary action.

Wﬁ—
Reglswn.)




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: D?QVQ Dated: 07/“ )Y 00

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sarfraz Ahmed

S/0 Allaha Ditta

R/O Village Chhajla, Tehsil Mankote, Mendhar, Poonch

vide notification No._{ 2.8 dated 02 -1 —ZQ/?for a period of one year has
been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.,

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

(MémWn%‘eEh) ’
Registrar (Adm.)
N7

No: /Aé@ “/(Zé/y Dated: o?/” //" 7?6’720 ‘_ %ﬂm
Copy forwarded to the: -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Bar Association, Poonch.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website. ‘
6. Mr. Sarfraz Ahmed, Advocate
...... for information and necessary action.

o b

3 o
Registrar (Adm.) —
I

[ 2s




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %

EXTENSION
OF PROVISIONAL ENROLLMENT

d

NOTIFICATION
No:_ XAl Dated:__ § 1~ )1 2000

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Niaz Ahmed Wani

S/O Ghulam Hussain Wani

R/0 Village Koti, Tehsil & District Doda

vide notification No. [$70  dated ) —-/,20/,9for a period of one year has
been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

l

o~
(Mohamma Yasin Beigh) 7
Registrar (Adm.) L
T e
No: /65 8Y~ GTQ/L/)Dated NI 204 17In) Lo
Copy forwarded to the: -
1. Principal District and Sessions Judge, Bhaderwah.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Bhaderwah.
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Mr. Niaz Ahmed Wani, Advocate :
...... for information and necessary action.
o V"‘
Reglstrar (Adm.) -~

L L\
T




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % )

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 220  Dated: o/-//~ 20626

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Musharraf Farooq
S/O Mohammad Farooq
R/O H.No.F-47, Ustad Mohalla, Jammu

vide notification No, {336  dated 021 -9 for a period of one year has
been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

)

— - AT
(Mohammad Yasin Beigh)
Registrar (Adm.) L
)

No: /5}/7’5‘ %3 () Dated: 3/~ /7" 2140 1Al 2o
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Bar Association, Jammu.

CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Mr. Musharraf Farooq, Advocate

for information and necessary action.

o

. OAN
Registrar (Adm.) —

b

<4 ke




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk % '

EXTENSION

OF PROVISIONAL ENROLLMENT

—

NOTIFICATION

No: _ 2/9. Dated: 2/~ /) D020 .
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Najum Ul Huda

S/O Mohammad Jaffer Akhoon

R/O Sangrah, Tehsil Sankoo, District Kargil (Ladakh)

vide notification No. {279 dated 0 Y | —20[9for a period of one year has
been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

)

(Mohammad Yasin Beigh)
Registr)a%Adm.) L
\
, TN

No: 155752 ”77/wDated: 0?/— //* rQﬂ )0 lV“I)M}
Copy forwarded to the:; -
1. Principal District and Sessions Judge, Kargil.
2. Secretary, Bar Council of India, New Deilhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Bar Association, Kargil.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website. '
6. Mr. Najum Ul Huda, Advocate
...... for information and necessary action.

oA

1
~
e~

Registrar (Adm.) ~
R

Tain )




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
x Kk %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION
No: ;UQ Dated: of) = /) X0l

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Ruby

D/O Jangi Mehra

R/0 Sua No.1, Jagial (Gharkhal), Akhnoor, Distt. Jammu

vide notification No./ 20 & dated 02 - /=29 /?for a period of one year has
been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

!

(Mohammad Yasin Beigh)
Registrar (Adm.) L

e P | s —
No: /5565 7/ /L/ Dated: 0?/"' /I 2D ) Cwnha
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette. :
President, Bar Association, High Court of J&K, Jammu.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Ms. Ruby, Advocate
...... for information and necessary action.

n o
Reglstmkrm.) -

v

L L]0

o~




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

NOTIFICATION

No: 2/ F Dated: A/ 1 Df’)/e

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Harsh Sharma

S/0 Tirath Ram

R/0 W.No.5, near Co-operative Bank, Batote, Ramban
A/P Chari Swail near Railway Station, Udhampur

vide notification No.| 22> dated 02 | ~2.0/9 for a period of one year has
been extended till 31.12.2021 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

-

— il
(Mohammiad-Yasin Beighj™

Registrar (Adm.)
o — a LLW
No: [655 7~ 65/MDated: A e W;}Q\
: {2 lu | 2€
Copy forwarded to the: -
1. Principal District and Sessions Judge, Ramban.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Bar Association, Ramban.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website. ' :
6. Mr. Harsh Sharma, Advocate
...... for information and necessary action.

o

'

Registrar (Adm.)
o A
Al

(’lflh}kp




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION
No: 2.8/ Dated: 2/ = /12020

Provisional admission granted under Advocates Act, 1961 in favour of

~

Mr. Ashiq Hussain Lone

S/O Ab Rahim Lone

R/0 Hardu, Malpora, Tehsil Magam, Distt. Budgam

vide notification No. //3 dated [7:6 20/ 5 beriod of one year has
been extended till 23J./2-205) subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expirv unless the absolute/final enroliment as

an Advocate is ordered there before.

— o~
(MohammauYasin Beigh)
Registrar (Adm.)

| Y L \
No:Léé/M’S//é/”_ Dated: R/~ 1202 N

N et
Copy forwarded to the: -

1a  Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Budgam.
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
- website.
6. Mr. Ashiq Hussain Lone, Advocate
...... for information and necessary action.

'
o~

Registrartadm.) —
o,

viYn) >0




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
. * % k

NOTIFICATION
No: .7258 Dated: 2//[6;/_,’)_0220

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Vikramjit Singh Manhas

S/0O Mohan Lal Manhas

R/0 H.No.61, Shahbad Colony, Bahu Fort, Jammu

vide notification No. (98/ dated 1§ /O-ZO/C}or a period of one year has
been extended till 31.12.2021 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

+

— - S
(Mohammad Yasin Beigh)

Registrar (Adm.)
R

— 12
No: 0~ 5/t P Dated: ' Nl e
Copy forwarded to the: -

. Principal District and Sessions Judge, Jammu.
. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette. .
President, Bar Association, High Court of J&K, Jammu.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Mr. Vikramjit Singh Manhas, Advocate
...... for information and necessary action.

oK




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION
No: 25% Dated: /=1 2020

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Amit Kotwal
S/0 Ram Prasad Kotwal :
R/O Vill. Gwari (Gatha) P.O Udrana, Bhaderwah, Doda

vide notification No. (632 dated 28-3. 2019 64 period of one year has
been extended till _3/./2 -202) subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewai / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

— - o2
(Mohammad Yasin Beigh)
Registrar (Adm.)
- L\

6 ///M ulse
— (AL
No: /6& Dated: "Q/’// )020-’

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah.

2. Secretary, Bar Council of India, New Dethi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Bhaderwah.
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Mr. Amit Kotwal, Advocate
...... for information and necessary action.

1

- ' v
Registrar (Adm.) —
2

“viin)ro




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
. kK

NOTIFICATION

No: 9‘/0/) Dated: 2/~ /' 26 2o |

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Abhinandan Salgotra
S/0 Ravi Kumar,
R/O Ward No. 8 Hiranagar, Kathua

vide notification No. fGLé dated 2@-3'205 é’vperiod of one year has
been extended till 3/./2- 203 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

(Mohamma in Beigh)
Registrar (Adm.)

I
==

No: /677)‘"77/(/Dated: D)~ ) 2020 ,

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kathua.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website. '

6. Mr. Abhinandan Salgotra, Advocate

...... for information and necessary action.

!

v
N

-~ -
Registra m.)
v~ L
\
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exe:cnsmg powers of Bar Council under Section S8 of the Advocates Act, 1961)
d* ok %

EXTENSION
OF PROVISIONAL ENROLLMENT

"NOTIFICATION

¥

No: o?ég Dated: /- //* Du2e

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Syed Taha Mohd AIJ‘IZ

S/O Aijaz Ahmad

R/O Railway Colony Nowgam By-Pass Nowgam, Srinagar

A/P Noorani Colony Frestabal Pampore, Lane D near Noorani Mosue,
Pampore, Pulwama

vide notification No. l&& dated /Q é M/?jﬂﬁeriod of one year has

been extended till . [2-202] subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry uniess the absolute/final enrollment as

an Advocate is ordered there before.

?

~—
(Mohammad Yasin Beigh)
Registrar (Adm.) L

‘o /67657//6/?“0, V1 s N

Copy forwarded to the: -

1.
2.
3.

4.
5

Principal District and Sessions Judge, Srinagar. / P“I wama
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, Bar Association, High Court of J&K, Srinagar.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
Mr. Syed Taha Mohd Aijaz, Advocate
...... for information and necessary action.

A
el
RegistraryAdm.) il
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

"~ EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:iLDated; A1) 202U

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Dheeraj Sharma

S/0 Yash Pal Sharma : ’

R/O Hira Chak P/O Halqga near Mandir, Tehsil Marh, District, Jammu
A/P R.K. Vihar Udheywalla, Lane No.1, Jammu

vide.notification No. {265 dated O~ (—2(21% period of one year has
been extended till _S{. [2.- 202 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought ‘before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

!

—

(Mohammad Yasin Beigh)
Registrar (Adm.)

No: /6 760’45/ Cateq: O /- N 2020 . Tiplnlee
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
) Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette. -
4, President, Bar Association, High Court ofJ&K Jammu.
5, CPC e-Courts High Court of J&K Jamm‘:{ for uploading on the official
website. ;
6. Mr. Dheeraj Sharma, Advocate
...... for information and necessary action.




Ms. Nishu Lalotra

D/O Kamal Singh

R/O Sarthi Kalan, Rajpura, Samba

vide notification No. (2 6 [ dated 0 5» [=206[%or a period of one year has
been extended till 31.12.2021 subject to the verification  of his/her
Certificates/LL.B Degrees from the concerned University and verification of !

his/her character and antecedents from the CID.

sought before the date of expiry unless the absolute/fin'al enrollment as

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
. * % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2§70 Dated: 2/~ /" 2020

Provisional admission granted under Advocates Act, 1961 in favour of

The renewal / extension of provisional licence/enroliment must be

an Advocate is ordered there before.

Copy forwarded to the: -

1.
2.
3.

o~

— - T
(Mohammad Yasin Beigh)

Registrar (Adm.)

rar (Adm.) |
[67 69~ 7’7/%ted D/~ V2020 %715&

Principal District and Sessions Judge, Samba.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Samba.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
Ms. Nishu Lalotra, Advocate
o for information and necessary action.

w“’:
Reglst (Adm.) ~
Hh
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K Kk

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Qgﬁ Dated: ,?/“//‘ 2020

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Jahangir Hassan

S/O Gulam Hassan Bhat ‘
R/O Bemina Housing Colony, Receving Power Station Lane (Near Qadir
Meat Shop), Srinagar

A/P Umarabad H.M.T behind (T.K) Tahira Khanum College, Srinagar

vide notification No. ’20 dated [7-6-20/9 gﬁ)ériod of one year has
been extended till ,3[- [2-20).] subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/ﬁnal enroliment as

an Advocate is ordered there before.

—. o
(Mohammad Yasin Beigh)
Registrar (Adm.)
Jy

v 159 0 g 11 3030 > e

‘Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, Bar Association, High Court of J&K, Srinagar.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Mr. Jahangir Hassan, Advocate

...... for information and necessary action.

- o~
Registrar(Adm.) .
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* x % .

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 945  Dated: ,2/{/”{/_;2,0,2,0

Provisional admission granted under Advocates Act, 1961 in favour of i

Ms. Moseena Mushtaq

D/O Mushtaq Ahmad Bhat

R/O Nownagari, Pulwama

vide notification No._ S0 dated _ 12 6 10{% ‘Iggriod of one year has
been extended till 3/. [).202] subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before,

('M/,ohamma Yasin Beigh)
Registrar (Adm.)

A

. A
(o / ’ "5 . ated: ' - u]l”'V‘
No: _ /6749 ‘?/é/’D ted: _2//U[2ad0

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Pulwama.

5] CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Ms. Moseena Mushtaq, Advocate
...... for information and necessary action.

- o
Regisé:ém' -
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k *

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION
No: 24l Dated: /-1 2020

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aaqib Mushtaq
S/0O Mushtaq Ahmad Bhat
R/O Hawanand Chawalgam, near Bye-Pass Road Chawalgam, Kulgam

vide notification No. 769 dated /a/-cf :2.009.a period of one year has
been extended 31.12.2021 subject to the Vverification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there hefore.

'

Ka/m/"/
(IVTghamma Yasin Beigh)

Registrar (Adm.) l

No: /5175/5’46/Lﬁ Dated: &/~ /" 202 o "j"/w

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of :
Government Gazette. !
4, President, District Bar Association, Kulgam.
5 CPC e-Courts High Court of J&K Jammu for uploadlng on the official
website.

6. Mr. Aaqib Mushtaq, Advocate
...... for information and necessary action.
4
[
- o
Reglstrar m.)
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

U

NOTIFICATION

No:_ XSS Dated: A2.-4j- D020

Provisional admission granted under Advocates Act, 1961 in favour of

Myr. Umar Farooq Rather

S/O Farooq Ahmad Rather

R/O Margipora, Rather Mohalia, Pattan, Baramulla

vide notification No. ﬁCN dated /‘7' /0‘ /Qfor a period of one year has
been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

—t N N

(Mohammad Yasin Beigh)

Registrar (Adm.)
| h
No: /68 :}893/1.19 Dated: &3 ~11-3 03 & ,bb\g
\
Copy forwarded to the: - t "
1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Baramulla. e
5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Mr. Umar Farocoq Rather, Advocate
...... for information and necessary action.
ON 2

e~
Registrar (Adm.)
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Couucil under Section 58 of the Advocates Act, 1961)
* Kk K

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

Noo 2S¢ Dated: 23—/ —Do2p

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Umar Mushtaq Rather
S/0 Mushtaq Ahmad Rather
R/O Watergam Rafiabad, Baramulla

vide notification No. @(f A dafed [T]. 10 dlﬁ?for a period of one year has
been extended till 31.12.2021 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

\

(Mohamm asin Beigh) -
Registrar (Adm.)
| N~ j‘

No: /68 8Y-93/c p Dated: 23 —y—2520
Copy forwarded to the: - et e
1. Principal District and Sessions Judge, Bramulla.
2. Secretary, Bar Council of india, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Bar Association, Baramulia.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Mr. Umar Mushtaq Rather, Advocate
...... for information and necessary action.
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N

Registrar (Adm.)
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

|

NOTIFICATION

No: 25'—:7‘ Dated: Q2R ~1/—2023

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sabeena Ashraf
D/O Peerzadah Mohammad Ashraf
R/O Hakripora (Newa), kakapora, Pulwama

vide notification No. [ 212 dated [Y-]1 . 18 for a period of one year has
been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

)
— - O
(Mohammad Yasin Beigh)
Registr%r (Adm.)
»
No: ﬁfﬁ?df?-r/fﬁp Dated: _23—~//-D0o>» L/\'%f;o
. T
Copy forwarded to the: - /
1. Principal District and Sessions Judge, Pulwama.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Bar Association, Pulwama.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Ms. Sabeena Ashraf, Advocate

for information and necessary action.

I

. Gpv
Registrar (Adm.) -
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

AprrT———v

EXTENSION
OF PROVISIONAL ENROLLMENT

;

NOTIFICATION

No: 1SQ Dated: 2R=N—" 0,5 =

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Iqbal Mir

5/0 Manzoor Ahmad Mir

R/0 Charlegund Lalpora (Lolab), Mir Mohalla, Kupwara

vide notification No. // CZ} »)7 dated [ 7. /‘/--/(gfor a period of one year has

been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/hér character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expi‘ry unless the absolute/final enrollment as

\
~7 - \\T(TCN‘W/“"
(Mohammad Yasin Beigh)

an Advocate is ordered there before.

Registrar (Adm.)
0y, 1‘
No:M@?é*/éQ@l[QPDated: 2R~ —~2020 /Lj’.‘l
Copy forwarded to the: - ailie
1. Principal District and Sessions Judge, Kupwara
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Bar Association, Kupwara.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website. | |
6. Mr. Mohd Igbal Mir, Advocate
...... for information and necessary action.

SEia
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1

— Zpa
Registrar (Adm.)
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk

EXTENSION
OF PROVISIONAL ENROLLMENT

ve—

NOTIFICATION

No: 2\59 Dated: A2-)-20) o

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Basharat Ali

S/0 Ali Mohd Mandoo

R/0 Khanabal, Lidder Matto, Anantnag

vide notification No._// &/ dated (S 11 (¥ fora period of one year has
been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry uniess the absolute/final enrollment as

(Mohammad Yasin Beigh)

Registrz})r (Adm.)L
v o=

jre

an Advocate is ordered there before.

No: /6 90> '05/(, *T,P Dated: 23 —,}f ~2p)0
Copy forwarded to the: -

ié)u

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Anantnag.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website. '

6. Mr. Basharat Ali, Advocate
...... for information and necessary action.

Al

P A v

(Ii?g'istrar (Adm.) —~

‘\”)//) ([_‘,\::t\
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Qé@ Dated: 23 11020

Provisional admission granted under Advocates Act, 1961 in favour of

Myr. Shabieer Ahmad Mir
S/O Abdul Satar Mir
R/O Salamabad Dachina, Tehsil Boniyar, Distt. Baramulla

vide notification No._ [ 2/S  dated 19. //—)-O/Zg‘or a period of one year has

been extended till 31.12.2021 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

\

(Mohammad Yasin Beigh)

Registrar (Adm.)
9),/ L

No: /6?0?—,l2//é',j7 Dated: QR -//-Jeo20 (‘-;l“*)
Copy forwarded to the: - e
1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Bar Association, Baramuilla.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website. .
6. Myr. Shabieer Ahmad Mir, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %k '

NOTIFICATION

No: ﬂéj Dated: 2% <)l —2 0) ®

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Abhay Raina

5/0 Ashok Kumar Raina

R/0O Village Sui P.O Police Line, Tehsil & District Udhampur

vide notification No. /2 (:/' 5 dated (/- /- /(/ for a period of one year has
been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

7y O
(Mohammad Yasin Beigh)
Registrar (Adm.)

N

No: /A ?/5'2//!/'? Dated: 2R -)/-Dpd o lb"}w

(&l

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Udhampur.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website. '
6. Mr. Abhay Raina, Advocate
...... for information and necessary action.

oA

- 7N C)\/\\J“’\
l@istrar ’a/n/:) T
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* kK

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 962 Dated: A3-l-2020

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Bisma Hamied

D/O Abdul Hamied Sheikh

R/O Sikender Pora, Rainawari, Srinagar

vide notification No._// e dated [ §./1. /& fora period of one year has
been extended till 31.12.2021 subject to the verification of his/her

Certificates/LLL.B Degrees from the concerned University and verification of

his’her character and antecedents from the CID.

The renewali / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

7 3\[1’/'0""\;‘/*
= = L]
(Mohammad Yasin Beigh) *

Registrar (Adm.)
/7//'

an Advocate is ordered there before.

No: /6?2L‘ l?’/&f Dated: A3—V—2020 va )y e
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, Bar Association, High Court of J&K, Srinagar.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Ms. Bisma Hamied, Advocate

...... for information and necessary action.

1
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o
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Registra dm.)
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk K

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 43 Dated Q3 —)—2020

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aadil Hassan Malik
5/0 Ghulam Hassan Malik
R/O Soibugh, Bonpora, Budgam
O _
vide notification No. (2_,?7 S/ dated O/ - A " 7 fora period of one year has
been extended till 31.12.2021 subject to the Vverification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

\

nl AT
(Mohammad Yasin Beigh)
Registrar (Adm.)
7;/
No: /69 1@—531&{9 Dated: 23 - /) — 2020 (@\nie
Copy forwarded to the: -
1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Deihi.
3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Budgam.
5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Mr. Aadil Hassan Malik, Advocate
...... for information and necessary action.

s o
Registrar (Adm.)"
L
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

EXTENSION
OF PROVISIONAL ENROLLMENT

|

NOTIFICATION

No: RQbY Dated QA3-1~2020

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ajay Sharma
S/O Kulbhushan Sharma
R/O Manwah, Bhaderwah, Doda

vide notification No. fltf 0 dated OF- [ /ﬁ for a period of one year has
been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedenfs from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

- K_a,/”“"”"/:‘
(Mohammad Yasin Beigh) 7

Registgar (Adlf.)
Ry
No: /6?5959/4TP Dated: &3 ~//~2o20 %ﬁ&:

Copy forwarded to the: -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Bhaderwah.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Bar Association, Doda.
5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Mr. Ajay Sharma, Advocate
...... for information and necessary action.

o

e
Registrar (Adm.) —
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
’ * kK

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2A6S Dated Q3-1/—D>b20

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Barinder Kumar

S/0 Bahadur Chand

R/0O Village Bachyal, P.O Paryal, Tehsil Marh, Distt. Jammu

vide notification No. [25 1” dated O/ - /. /0/ for a period of one year has
been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

(ﬁgﬁamm asinoééigh){
Registrar (Adm.)
90

No: /69[{0’4370LP Dated: AR-/-202, lm“’\

o

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, Bar Association, High Court of J&K, Jammu.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Mr. Barinder Kumar, Advocate
...... for information and necessary action.

o b

Registrar (Adm.)
c,’/‘z//”“
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: X686  Dated: Q3 -11-20620

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aniruddh Sharma

5/0 Rajneesh Chander Sharma

R/0. H.No.1/111 Vikas Nagar Sarwal Jammu

vide notification No._| 2256 dated 1. 1. 2.0f0r a period of one year has
been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

o~~~
—. \ ,
(Mohammad Yasin Beigh)

Registrar (Adm.)
M
No: /gQQéS('/LP Dated: Q3 -/ - 202> ) /Lb\

Copy forwarded to the: - m),\)a»

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, Bar Association, High Court of J&K, Jammu.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Mr. Aniruddh Sharma, Advocate
...... for information and necessary action.

a bk

Registrar (Adm.) <~
q.ﬁ),//‘f
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Q€3 Dated: 3 ~lf~2cl6

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Neelofar Rafiq

D/O Rafig Ahmad Reshi

R/O Khushipora HMT, Shalteng Srinagar

vide notification No. 5)60 dated (/10 % for a period of one year has
been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

Iy
Q’\/" et

(M/(;}xémh asin Beigh)
Registrar (Adm.
gistrgr (Adm.)
No: ?6 QL8 - 6@’/L P Dated: AR~ )) — Do20o %h“

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, Bar Association, High Court of J&K, Srinagar.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Ms. Neelofar Rafiq, Advocate

...... for information and necessary action.

ﬁ?gistlw -
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 268 Dated: 93—/ —~2920

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aaqib Farooq

S8/0 Farooq Ahmad Mir

R/O Chek-E-Methan Bagh-E-Mehtab, Chanapora, Srinagar

vide notification No. (.[?)OS dated [ S, lb. 2 ¥or a period of one year has
been extended till 31.12.2021 subject to the verification of his/her

Certificates/LLL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

/ 7N "";”’”/M
(Mohammad Yasin Beigh)
Registrar (Adm.)
N~

No/éQC/‘gdL 'f’Dated: AS D p20 'Téﬁ;*

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, Bar Association, High Court of J&K, Srinagar.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Mr. Aaqib FFarooq, Advocate
...... for information and necessary action.

oA

Registrar (Adm.)
9 L

ya[u})o




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % :

-

EXTENSION
OF PROVISIONAL ENROLLMENT

J

NOTIFICATION

No: 416 q Dated: O 1-D62 o

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Fatimun Nisa Dar
D/O Ghulam Nabi Dar
R/O Noor Bagh Baghwan Pora Qamarwari, near Isma Azam Public School,

Srinagar
vide notification No. CS? 2.")- dated //“; Ao /(?for a period of one year has
been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

P S e

(l\ﬁ;?lémm asin Beigh) -
Registrar (Adm.)
| | :,.1?32”,,. ng

No: /676’? ?%/L‘f’Dated: A8—11=2el0 Tafi ]
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

.~ Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, Bar Association, High Court of J&K, Srinagar.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Ms. Fatimun Nisa Dar, Advocate

...... for information and necessary action.

At
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Registrar (Adm.) —
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K K

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: ol Fe Dated: X3~ -3 o000

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rameez Raja
S/0 Raj Mohmad Bhat
R/O Malshah I Bagh, Ban MohallaGanderbal

vide notification No. 67, LZ dated TS’L{ R /Q for a period of one year has
been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

&I/AW V'i\ P
(Mohamma Yasin Beigh)

an Advocate is ordered there before.

Registrar (Adm.)
qu//n
169753 p vated: 231 — b,
No /57 7 %‘9/ [/ﬁ Dated: _ ) —2oro m)w
Copy forwarded to the: -
1. Principal District and Sessions Judge, Ganderbal.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4, President, District Bar Association, Ganderbal.
5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Mr. Rameez Raja, Advocate

...... for information and necessary action.

)
O~ V"‘"’

Reglstrarﬁm )
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K X

EXTENSION |
OF PROVISIONAL ENROLLMENT

J

NOTIFICATION

No: g‘g_/ Dated: ) ¢— p. 20 90

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Irshad Nabi

S/0 Gh Nabi Paray

R/O Sonawari, Kochak Mohalla, Hajin, Bandipora

vide notification No. @?7 2 dated (6. (ol t for a period of one year has
been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

~) K—d/t Coass >
(Mchammad Yasin Beigh)

Registrar (Adm.)

an Advocate is ordered there before.

No: | 7/ 7‘f*@(iL‘P Dated: 28— //~ 2620
L)y VP
Copy forwarded to the: - f"*’"’)
1. Principal District and Sessions Judge, Bandipora.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Bar Association, Bandipora.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Mr. irshad Nabi, Advocate
...... for information and necessary action.

Registl;akr‘(?s/d‘mfij.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk k

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: k7L ‘Dated: 28=7/1-9 020

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Syed Hadi

5/0 Syed Mohd Shah

R/O Farona Kargil, Tehsil Sanhoo, Distt. Kargil

vide notification No._(3 0/ dated {7 . /0- /& for a period of one year has
been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

,,--7 . ! 0\/\_\/‘*;:«____,_
(MohammadYasin Beigh) -
Registrar (Adm.)

’- : ‘ Dy L\
No: /?/(70'86/&‘/9 Dated: Q\f” l/— 2020 //f/\,,o
1 7 RA [ ‘
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kargil.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Bar Association, Kargil.
CPC e-Courts High Court of J&K Jammu for uploading on the official
- website.
6. Mr. Syed Hadi, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * %

| EXTENSION
OF PROVISIONAL ENROLLMENT

J

NOTIFICATION

No: 7%  Dated: 2 /2020

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mir Shujat Abass

S/O Safder Ali Mir

R/O Sofipora P/O Srigufwara, Teh. Pahalgam, Distt. Anantnag

vide nofification No. (Y00 dated 1§ {6~ [8fora period of one year has
been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

X , 70\/\/"::,.«
(MamWigh) -

Registrar (Adm.)

c.}.z//, L

\éﬂn)vﬁ

an Advocate is ordered there before.

No: /7’/@?'92/4/9 Dated: AS—/-2°20o

Copy forwarded to the: -

1. - Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Bar Association, Anantnag.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Mr. Mir Shujat Abass, Advocate

for information and necessary action.
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Registrar (Adm.) -
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k% '

NOTIFICATION

_ No: &J/C'/ Dated: A C-//-92620

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aurif Muzafar

S/O Muzafar Ahmad Rather

R/0 Jamia Mohalla Ajas, Bandipora

vide notification No. &ﬁ | dated [S:(o 00 fora period of one year has
been extended till 31.12.2021 subject to the verification of his/her

Certificates/LLL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

— - ! WW"’«‘;‘M
{(Mohammad Yasin Beigh)
Registrar (Adm.)

R
No: | 7193 ‘?Q/K*P Dated: AS-//-2 020 .

\Q’\l)w

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
- President, District Bar Association, Bandipora.
5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Mr. Aurif Muzaftar, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k% %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: IS Dated AS—/N-Ye20

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Qurat Ul Ain

D/O Khushal Khan

R/O Wazir Bagh, tehsil South, District Srinagar
2T

vide nofification No.__ ! 4
been extended till 31.12.2021 subject to the verification of his/her

dated (C? .19 fora period of one year has

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

Moh \mrf'w\w"’“
(Mohammad Yasin Beigh)

Registrar (Adm.)
W~
No: / 7/ ?7*204//’/0/7 Dated: A8~ //-20) 0 _,_EA

1)) e

an Advocate is ordered there before.

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, Bar Association, High Court of J&K, Srinagar.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Ms. Qurat Ul Ain, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
' * K k)

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 3\?5 Dated: 28—~ 1//-2020

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ayush Sharma

S/O Ram Paul Sharma

R/O H.No.36, Patel Bazar, Purani Mandi, Jammu

vide notification No.__ 16 dated (8™ [0 [Hfora period of one year has
been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

A

A :
(Mohammad VéﬁBTeigh)

Registrar (Adm.)
Doy

No: /%7)05’70/C'P Dated: 28—~ //~Da20 L |

Yo
Copy forwarded to the: - yal
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of india, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, Bar Association, High Court of J&K, Jammu.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Mr. Ayush Sharma, Advocate

...... for information and necessary action. _
a/\‘\ e~
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Registrar (Adm.) -
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Q?QZ .Dated: 2SSV rd) p

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shaista Ali

D/O Ali Mohammad Shah

R/0O Chrar-1-Sharief, Waza Bagh, Budgam

vide notification No._ 8312 dated |S- 1018 _for a period of one year has
been extended till 31.12.2021 subject to the verification of hi§/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

A

— 1 O
(Mohamm asin Beigh)
Registrar (Adm.)
. ()'2,,,./ L
No: [Z))/)-/l6/t.P Dated: L5/~ 20) 0 fb\—o\?‘.‘ v
Copy forwarded to the: -
1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Budgam.
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Ms. Shaista Ali, Advocate
...... for information and necessary action.
A
Registrar (Adm.) -
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * *

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: ?v:f& Dated: AS—/1—7 o) o

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ishfaq Ahmad Tantry

S/0O Nazir Ahmad Tantry

R/O Mawer Payeen, Tehsil Langate, Distt. Kupwara

vide notification No. B?) S dated (G.lo .| v for a period of one year has
been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID;

The renewal / extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

1

(Mohammad Yasin Beigh)
Registrar (Adm.)
2 L
No: }# 9\/?‘l7'jt‘}7 Dated: 2.§-/1-202 0 /’Tl’\w\
\
Copy forwarded to the: - '
1. Principal District and Sessions Judge, Kupwara.
: Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Bar Association, Kupwara.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Mr. Ishfaq Ahmad Tantry, Advocate
...... for information and necessary action.
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Registrar (Adm.)
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: __ 9 :l(% Dated: 2.5 /[—20) o
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Irfan Ahmad Bhat
5/0 Khursheed Ahmad Bhat
R/O Tekipora Lolab, Bhat Mohalla, Sogam, Kupwara

vide notification No. @ 21 dated (& . [O- Y for a period of one year has

been extended till 31.12.2021 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his’her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought befbre the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

(Mohammad Yasin Beigh)
Registrar (Adm.)
l\)/ e

No: /:11233'9—@,L~f[7 Dated: 23 —UI~20)0 L‘ N

T ! “ w
Copy forwarded to the: - el
1. Principal District and Sessions Judge, Kupwara.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Bar Association, Kupwara.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Mr. Irfan Ahmad Bhat, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Q0 Dated: 48 —//-D 020

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Syed Safeer Shah

S/O Syed Hussain Shah

R/O Mirchimar Mirgund Pattan Baramulia

vide notification No. 7 76 dated [ 710 ¢~/@for a period of one year has
been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

]
O

~ ) ° :
(Mohamm asin Beigh)
Registrar (Adm )
No: /#229. MZLPDated AS-N-2e2 , f”\\w
Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Bar Association, Baramulla.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6.  Mr. Syed Safeer Shah, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Couucil under Scction 58 of the Advocates Act, 1961)
* k)

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: AQ0] Dated: 25 -1t~9 020

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Naveed Nisar Thoker

S/O Nisar Ahmad Thoker

R/O Awaneera, Zainpora, Nadapora, Shopian

vide notification No. [JS&C/‘ dated /7 /0. /(9 for a period of one year has
been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

O
(Iﬁghammad Yasin Beigh) '
Registrar (Adm.)

(}2/’ L
No: 1 7235~ (10/6‘/7 Dated: _Q§— //- 2020 |
Copy forwarded to the: - (g inha
1. Principal District and Sessions Judge, Shopian.
. Secretary, Bar Counci! of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Bar Association, Shopian.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Myr. Naveed Nisar Thoker, Advocate
...... for information and necessary action.

- —tovT
Registrar (Adm.) °
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %

NOTIFICATION

No: Q2 Dated 2$~//- Dodo

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Nadeem Nazir

5/0 Nazir Ahmad Zia |

R/O Amdakadal Lal Bazaar, Srinagar

vide notification No. &?Q dated 7. /0 ‘/'8 for a period of one year has
been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry uniess the absolute/final enrollment as

)" &K,W%
(Mohammad Yasin Beigh) °

Registrar (Adm.)

an Advocate is ordered there before.

D
‘ L7
No: / #2 Q/—L}A/AP Dated: 3 (—-//~2020 P
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, Bar Association, High Court of J&K, Srinagar.

CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Mr. Nadeem Nazir, Advocate

...... for information and necessary action.
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Registrar (Adm.) -
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
’ * Kk ok

NOTIFICATION

No: A8? Dated 1§-11-Do2o

Provisional admission grahted under Advocates Act, 1961 in favour of

Ms. Syed Irtiza Qadri

D/O Syed Nasir Ahmad Qadri

R/O Reizatange, Khanyar, Srinagar

vide notification No. (Q@Q dated (7-/0. /[)7 for a period of one year has
been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

\

O~ T

(N/Iothamma asin Beigh)
Registrar (Adm.)
gy

No: 7:7Lq:}'§9'/L‘P Dated: 25~ . p— 2070 alnfro

+

Copy forwarded to the: -

-—

Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, Bar Association, High Court of J&K, Srinagar.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official

website.
6. Ms. Syed irtiza Qadri, Advocate
...... for information and necessary action.
. o e
ﬁggistrar Adm.) -
€y -



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk *

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2(@9 Dated: 2¢€ .- (/oD nA24

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Abdul Wakeel Koka

S/0 Gulzar Ahmad Koka

R/0 Paniwah P/O Bugam, Kulgam

vide notification No. (‘QO (> _dated (,.‘T»—f(;w/& for a period of one year has
been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his’her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

(Mohamm asin Beigh) :

an Advocate is ordered there before.

Registrar (Adm.)
N7 j
No: /?@255”5@/5 P Dated: LS ~ [/—20)0 ‘
Copy forwarded to the: - | (3l
1. Principal District and Sessions Judge, Kulgam.
2. - Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Kulgam.
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Mr. Abdul Wakeel Koka, Advocate
...... for information and necessary action.




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

- (Exercising powers of Bar Couucnl under Section 58 ofthe Advocates Act, 1961)
Kk ok ok

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /{1 Dated: JI%IJ«;LOA@

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mukesh Sharma

S/O Gian Chand

R/0O Village Amroh, Tehsil Ram Nagar, District Udhampur

vide notification No. (5)6(*3 dated _/ /. /0 - 20/ 4 period of one year has
been extended till _3/. /2.-202./subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enroliment must be

sought before the date of expi-'i?i”ij’»unless the absolute/final enrollment as

(Mohammad Yasin Belgh)
Registrar (Adm.)

e L)

an Advocate is ordered there be'fore.

- H\\\\‘\‘)»l"

No: _/ 2.0 éé"‘”’}!// ‘PDated: /)~ //~2020

Copy forwarded to the: -

1 Principal District and Sessions Judge, Udhampur.

2. - Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Udhampur.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Mr. Mukesh Sharma, Advocate
...... for information and necessary action.
-
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Registrar (Adm.) ‘ b2
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %

EXTENSION
OF PROVISIONAL ENROLLMENT

T ——— e———

| .

NOTIFICATION

No: |62 Dated: |Q,-'-Hr72,02,0

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. S.Jasmeet Singh

5/0 Kavi Singh ‘

R/O Nursing Pora, Tehsil Beerwah, District Budgam

A/P Pal Niwas ncar Sarweshwar Rice Mills, Baba Freed Nagar, Jammu

vide notification No.__ [ (3@  dated | F . & -26Mfor a period of one year has
been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

\ -

o AR L
(Mohamm?dm;igh)

Registrag/(Adm.)

No: 20— Rl /L’/’r‘bated: O~ =2p)n
Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam. -
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Budgam.
5 CPC e-Courts High Court of J&K Jammu for uploading on the official

website.
6. Myr. S.Jasmeet Singh, Advocate
I for information and necessary action. X
raih \"x“//‘ P
Registnra/r (Adm.) -
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % K

"EXTENSION.
OF PROVISIONAL ENROLLMENTV

NOTIFICATION

'No: 149 - Dated: J1=11-2030

Provisional admission gran'ted under Advocates Act, 1961 in favour of

Ms. Jigmet Angmo
D/G Sonam Angchok
R/O Chemday (Neryok) Tehsil Kharu, Distt. Leh

vide notification No. Lfé dated /7° 6)0/? a period of one year has
been extended till _3/-/2.-202./ subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before. . -
%\ T
00
- H

(Mohammad Yasin Beigh)
Registrar (Adm.)

FD ) ¢ 'itfrr'rw/’f;»)

T jujee

(-

No: JQ/O;/S’ (7'"” sgq//L’FDated: H-]l-2o020

Copy forwarded to the: -

1. Principal District and Sessions Judge, Leh.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Leh.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Ms. Jigmet Angmo, Advocate

...... for information and necessary action.

B .

- é\\m,,//“ y/fﬁ/r;w
Registrar (Adm.) {
?1/1/«// ka WAy




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU
{(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
) -k ok ok ’

EXTENSION
'OF PROVISIONAL ENROLLMENT

NOTIFICATION
No: {5'0 Dated: /]~ ('19,20410

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Kunzang Ladon

D/O Dorjay Stanzin

R/O Durbuk Lanpo, Burbuk Tangtse, Distt. Leh

vide notification No. EZ E’ dated [ 7- &+ 20(9 a period of one year has
been extended fill _A/./2 -202/ subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before. N
Cj\yf/),@‘
| L/ AEe
mmad Yasi

I
(Moha n Beigh)

Registrar (Adm.)
‘o\\\\‘"’

Not [/ 2.060-6S/l:p Dated: [ /e/1e020

Copy forwarded to the: -

1. Principal District and Sessions Judge, Leh.

2. Secretary, Bar Council of India,-New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. " '

4, President, District Bar Association, Leh.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Ms. Kunzang Ladon, Advocate :
...... for information and necessary action.

. ~° 'r“':)/du
Registrar (Adm.)’

" o,




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
’ * Kk K

EXTENSION
OF PROVISIONAL ENROLLMENT

e——— ——— e -

NOTIFICATION

No: Q9 Dated: 26 «11-002m)

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Vimmy Talla

D/0O Vinod Kumar

R/O Extn. 9-A, new karan Nagar, Jammu

vide notification No, 1678 dated 30.>. [ €] _for a period of one year has
been extended till 31.12.2021 subject to the verification of his/her

Certificates/LLL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be

souqght before the date of expiry unless the absolute/final enroliment as

) \d{ AN
(Mohammad Yasin Beigh)

Registrar (Adm ) I
No: 51(7’33 SSILPDated DELE-11-20)0 n b

mmw

an Advocate is ordered there before.

Copy forwarded to the. -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi. :
3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, Bar Association, High Court of J&K, Jammu.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Ms. Vimmy Talla, Advocate
...... for information and necessary action.

o b

x O :/«
Reglstrar (Adm )

- @:1

/’G ’ H)QA



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Scetion 58 of the Advocates Act, 1961)
* K Kk

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: j\CTO Dated: X €. 11 ~20)

Provisional admission gran’ted under Advocates Act, 1961 in favour of

Mr. Tarun Bholla

5/0 Roniesh Bholla

R/O H.No.103, Phase Ist, Shant Nagar, Janipur, Jammu

vide notification No._ (61! dated 2p. 5. /f«? for a period of one year has
been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

W",ﬂ
(Mohammad Yasin Beigh)

Reglstrar) (Adm.) L
No/?qzeucﬁoated 26 02000 I

ta i
Copy forwarded to the: - n)re

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, Bar Association, High Court of J&K, Jammu.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Mr. Tarun Bholla, Advocate
...... for information and necessary action.

o

e I O~

Registrar{Adm.) .,
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2 9)  Dated D& }~92220

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Abhishek Sharma

S/0 Dharm Paul Sharma

R/O Chak Munsifdar, Palli Morh, Kathua

A/P Ward No.14, Naag Nagar, Kathua

vide notification No._ /79 dated /S.//. & for a period of one year has
been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

K_//'O\A\:j}/r‘/
)

(Mohammad Yasin Beigh)

an Advocate is ordered there before.

Registrar (Adm.)
¢ e L
No: /?’[/S\/VLS,E/LP Dated: ,&6 Y — 200 / __,ﬁ
Copy forwarded to the: - (4 Jufro
1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Bar Association, Kathua.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Mr. Abhishek Sharma, Advocate

...... for information and necessary action.

N

Registrar (Adm.)

;‘)'/w*" l
/ 9/!/71/0




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk K

EXTENSION
OF PROVISIONAL ENROLLMENT

}

NOTIFICATION

No:_ ) g? Dated: 26-F-90)0

Provisional admission granted under Advocates Act, 1961 in favour of

Myr. Arshad Ahmad

S/O Ali Mohd

R/0 Chambi Trar, Simbal, Koteranka, Rajouri

vide notification No. (254 dated 0/. / . 20 /‘] for a period of one year has
been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

¥

—7 " N
(Mohammad Yasin Beigh)
Registrar Q%dm.)
h
No: ’?‘C/§462/LP Dated: A6-1/-2020 L |
\njLo
Copy forwarded to the: - LA
1. Principal District and Sessions Judge, Rajouri.
. Secretary, Bar Council of india, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Bar Association, Rajouri.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Mr. Arshad Alhmad, Advocate
...... for information and necessary action.

o &

-~ O
Registrar (Adm.)
oy L
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HIGH COURT CF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk K

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

/QC?QI Dated: X6+ [|~D 020

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Amit Khajuria
S/0 Rajinder Khajuria,
R/O H.No.151, W.No.6, Bari b»] -ahmana near Dogra Law Colleg, Samba

vide notification No._I2Y 2 dated ¢0/~/=/9 for a period of one year has
been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

c«/\/

(Mohamma Yasin Beigh)
Registrar (Adm.

)7’[/637-6@/L~P Dated: A 6~ ‘// 26 )0 tafire

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Bar Association, Samba.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Mr. Amit Khajuria, Advocate
...... for information and necessary action.

ok
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Reglstrar Adm.) N
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk *k

EXTENSION
OF PROVISIONAL ENROLLMENT

J

NOTIFICATION

No: D9 Dated: Qb-t/~Deole

Provisional admission granted under Advocates Act, 1961 in favour of

Myr. Ashish Kumar

S/ Ajit Kumar

R/G Chak Sona Noopa, Janglote Morh, Kalibari, Kathua

vide notification No._[2.4<] _dated O[ - | - 2.0/%or a period of one year has
been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

_ )
k/rw "‘"M‘
(Mohammad Yasin Beigh)
Reglstral (Adm

No: /'7'(/6 9’"?4/&/9 Dated: Dvé — =020 [L«~,\

an Advocate is ordered there before.

Copy forwarded to the: - rql "‘M
1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Bar Association, Kathua.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Mpr. Ashnsh Kumar, Advocate
...... for information and necessary action.

o R

/4W
Reglstrar r (Adm.) ~
D

L

l‘:v“n‘}o




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Excercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %

EXTENSION
OF PROVISIONAL ENROLLMENT

{

NOTIFICATION

No: L2T6  Dated Dg—)-2020

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ashok Kumar

5/0 Hem Raj

R/O Sarsoo P/O Kandal, Ram Nagar, Distt. Udhampur

vide notification No. [24S™ dated 01 -1.2.619 fora period of one year has

been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

[}
Cn N e

ﬁ . A . -
(Mohammad Yasin Beigh)

Registrar (Adm.)

‘ hH
No: /%L/ ?Y*QO/L‘P Dated: Ab~N—~2020
Copy forwarded to the: -

19 }n ’}o

1. Principal District and Sessions Judge, Udhampur.
. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Udhampur.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Mr. Ashok Kumar, Advocate

...... for information and necessary action.

[
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X
Registrar (Adm.)
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk *

EXTENSION
OF PROVISJONAL ENROLLMENT

S ——

J

NOTIFICATION

No: ;193- Dated: 26 ~{{~9 02 o

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Henna Nissar
D/O Nisar Ahmad Mir
R/O Housing Colony, Bemina Srinagar

vide notification No. {/ﬁ{) dated /6 A 2Offgr’a period of one year has
been extended till 31.12.2021 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

!
3 T N N
(Mohammad Yasin Beigh) -
Registrar (Adm.) L
No: /'77[/(9/»@6JL%P Dated: D 6 —{/~2 002
Copy forwarded to the: - Sl
1. Principal District and Sessions Judge, Srinagar.
. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, Bar Association, High Court of J&K, Srinagar.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Ms. Henna Nissar, Advocate
...... for information and necessary action.

o h

Registrar (Adm.)
3,

= ,H)“Q/o



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok Kk

EXTENSION
OF PROVISIONAL ENROLLMENT

J

NOTIFICATION

No: _ 29R  Dated: Q€-17-2020

Provisional admission granted undeI: Advocates Act, 1961 in favour of

Mr. Tahir Abdullah Bhat
S/ Mohammad Abdullah Bhat
R/ODharnumbal,Krankshivan Takiabal Sopore, Baramulla
e L
vide notification No. [)é’ | dated [7). o (¥ fora period of one year has
been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

— W‘V”::/M
(Mohammad Yasin Beigh)

Registrar (Adm.)
No: [ 79 37 '67)1/[/‘/ Dated: LE—1/—2020 v Ll;l

valunzo
Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Bar Association, Baramulla.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website. 7
6. Mr. Tahir Abdullahb Bhat, Advocate
...... for information and necessary action.

S

Reglstrar‘(’A'(Tr?l.) -
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* Kk *

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION
No: 9\6767 Dated: 9\4“//"202,0

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ashiv Choudhary

S/0O Charan Choudhary

R/O 505/5, Nanak Nagar, Jammu

vide notification No, // 722~ dated /S.//. /& for a period of one year has
been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry uniess the absolute/final enrollment as

an Advocate is ordered there before.

(Mohammad Yasin Beigh)
Registrar (Adm.)

No: /;{/93 ‘(7\9/&? Dated: 0(16“//«*292,@ e l.b

Copy forwarded to the; - | tatnlze

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next.issue of
Government Gazette.
President, Bar Association, High Court of J&K, Jammu.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Mr. Ashiv Choudbary, Advocate
...... for information and necessary action.

o

~- O\/\/"::/«
Registrar(Adm.) )
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers ol Bar Council under Section 58 of the Advocates Act, 1961)
* Kk K

EXTENSION
OF PROVISIONAL ENROLLMENT

—

NOTIFICATION

No: &) OO  Dated: L §-(/~2020

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Himanshoo Afri

5/0 Baldev Raj

R/O Lakhnote, Nagri Parole, Distt. IKathua
A/P Ward No.16, Shiva Nagar, Kathua

vide notification No._ 1/ /8 dated /&-//. /7 for a period of one year has
been extended till 31.12.2021 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

X e
o~

(Mohammad Yasin Beigh)

| Registrgr (Adm.’)Z—L:kr
)
No: /%C[‘? 7*50QZL;pDated: 61 ~2020

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.
2, Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Bar Association, Kathua.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Myr. Humanshoo Atri, Advocate
...... for information and necessary action.
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Registrar (Adm.)
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1901)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 6] Dated: D6~11~262p

Provisional admission grantéd under Advocates Act, 1961 in favour of

Ms. Aakriti Singh Rathore
D/O Rakesh ' -~ Rathore
R/O H.No.151, Raj Niwas, Poonch House, Panjtirthi, Jammu

vide notification No. /S dated ﬁé Y. /7 fora period of one year has
been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

’

)/-} . : 0\/\\»:/"""
(Mohamm asin Beigh)
Registrz})r (Adm.)
No: /?SBS:/C’F/L ‘_'V Dated: 2\’64/*-292_9 b L
Copy forwarded to the: - | “yaln)re
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, Bar Association, High Court of J&K, Jammu.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Ms. Aakriti Singh Rathore , Advocate
...... for information and necessary action.

o b

A\l

)~ ‘
Registrar (Adm.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Do)  Dated 26-01~Dodo

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sumyla Kiran
D/O Manzoor Hussain Sheikh
R/O Ward No.62, Chib Mohalla near Coventry Scholars School, Chinore,

Jammu

vide notification No. /6> X dated 29 2. /9 / for a period of one year has

been extended till 31.12.2021 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

0\/\ \f‘"
(Mohammad Yasin Beigh)
Reglstrar (Adm.)

P
No: | 7?31'3}[@ P Dated: 9\6 —1—2 c)® 7
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, Bar Association, High Court of J&K, Jammu.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Ms. Sumyla Kiran, Advocate
...... for information and necessary action.
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Registrar (Adm.)
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

EXTENSION

OF PROVISIONAL ENROLLMENT

O ST S .

NOTIFICATION

No: @0% Dated: Q6 ~{[~20)p

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Priya Saini

D/O Balram Singh

R/O H.No0.99, Sector-3, Sanjay Nagar, Shastri Nagar, Jammu

vide notification No. /75"7 dated_50.% . [9fora period of one year has
been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

(MohammatdYasin Beigh)
Registrar (Adm.)
No: | }S‘S‘:}' ({q!L-pDated: 2~t|~20024
Copy forwarded to the: - (@)
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, Bar Association, High Court of J&K, Jammu.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Ms. Priya Saini, Advocate
...... for information and necessary action.

o

\
\J\/‘
- OJ\—’___,,__

Registrar (Adm.) °
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Couucil under Section 58 of the Advocates Act, 1961)
* k%

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:_ 308 Dated Q6-t1-2020

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Priya Charak

D/O Kuldip Singh Charak

R/O Lane No.4 Bari Brahmana, Kartholi Dassal, Samba

vide notification No._ | 12.6 dated 20. 2 ]9 for a period of one year has
been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before,

A

)/7 ) | MV"‘/
(Mohammad Yasin Beigh)
Registrar (Adm.)
% |
No:/:sz@ "ff:/é‘? Dated: &~ [/~250D ’,b,w
) A]
Copy forwarded to the: - a
1. Principal District and Sessions Judge, Samba.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Bar Association, Samba.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website. ‘
6. Ms. Priya Charak,, Advocate
...... for information and necessary action.

o

Registrar (Adm.)
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K ok

. EXTENSION
| OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: BOSP Dated: élé\—[{»lﬂ)l@

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Muzamil Hussan Ganie

S/O Ashaq Hussan Ganie

R/0O Sarnal Gulshanabad, K.P.Road near Frobel Public Sechool, Anantnag
vide notification Noj,,?.n?/ _ dated _.2~8 : »‘..;61 for a period of one year has
been extended till 31.12.2021 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

souqght before the date of expiry unless the absolute/final enroliment as

\
— - \d,/o?’”w(
(Mohammad Yasin Beigh)

Reglstrar (Adm.) |
No:{:/LS\.S’\é"é”/L‘P Dated: 9\6 (| ~2020 1alnf2o

Copy forwarded to the: -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Bar Association, Anantnag.
CPC e-Courts High Court of J&K Jammu for uploading on the official

website.
6. Mr. Muzamil Hussan Ganie, Advocate
...... for information and necessary action.

Registm <l
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* K %

EXTENSION
OF PROVISIONAL ENROLLMENT

|

NOTIFICATION

No: & Dated: 26~11-2020

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Chanderkant Khajuria

S/0 Yash Pal Khajuria

R/0 W.No.16 Shiva Nagar, Kathua

vide notification No. 676 (’f dated (9 2 / :]’ for a period of one year has
been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there hefore.

)
o7

— -
(Mohammad Yasin Beigh)
Registrar (Adm.)

: QV
No: /}féf"%/ép Dated: L6 — Il ~2008 ﬁﬁ%’%

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Bar Association, Kathua.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Mr. Chanderkant Khajuria, Advocate
...... for information and necessary action.

o

ﬁggistrar ‘Adm.)

]
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
" kK

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: AO0F Dated Q& H-D0Da

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Saba Atiq

D/O Atiq-ul-Rehman

R/O Khawaja House, Ward No. 8 Basoli, Kathua
A/P Lane No. 8 Usman Colony Bathindi, Jammu

vide notification No._[ 7/ 2_ dated 30 ) /Ci for a period of one year has
been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrofilment as

an Advocate is ordered there before.

o O Ve
(ﬁc?hamma Yasin Beigh)
Registrar (Adm.)
h” L
No: /}‘(‘7*# léj(;@ated: /(Z{~ ([ —202D /L:\
Copy forwarded to the: - 190>
1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Bar Association, Kathua.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Ms. Saba Atiq, Advocate
...... for information and necessary action.

o

)
oA

~—) - | R
Registrar (Adm.) -

")
—5Tihs




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % K

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION
No:_ 2688  Dated: 2B ~I[ 2028

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shafeeq Ahmed

S/O Mohd Bashir

R/0O Fazalabad, Surankote, Poonch

A/P Qrt. No.309, Block, U4, Police Line Gulshan Ground, Jammu

vide notification No._/ [4l  dated BO"%\/? for a period of one year has
been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

(MohammattYasin Beigh)

Registrar (Adm.)
/!
No: /7L§-¥r?-§>//¢‘ﬁoated: HE-P-20Dp ,/:ﬁ:

Copy forwarded to the: -

1. Principal District and Sessions Judge, .Poo,ﬂch.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, Bar Association, High Court of J&K, .'Pooncﬁ .
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Mr. Shafeeq Ahmed, Advocate
...... for information and necessary action.

an Advocate is ordered there before.

o

Ov\:-’_':___
)<

—
Registrar (Adm

)

o



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % k

EXTENSION
OF PROVISIONAL ENROLLMENT

U

NOTIFICATION
No: %OOIT Dated: Zéf //~%}0

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Neha Charak
D/0O Joginder Singh
R/O Pindi Charakan Kalan, Tehsil Arnia, Distt. Jammu

vide notification No. &/ dated [/ §.20 /C7for a period of one year has
been extended till 31.12.2021 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

(M,c;r’lamma asin Beigh)
Registrar (Adm.) [

No:/7§§%"&&/w0ated: )/b/ //, ?/UM e %;o

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, Bar Association, High Court of J&K, Jammu.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Ms. Neha Charak, Advocate
...... for information and necessary action.

Rength bl
f}_Z’;,‘—_ L
1ahn J'V"-’

o




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k *

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

2/0
No:  DOH® Dated: 26 - //'202@

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Bhavye Bhagotra

5/0 Bharat Bhushan Bhagotra

R/O Shiva Nagar opp. Shalkti Palace W.No.16, District Kathua

vide notification No. CZQ@ dated /C/ 2 20lFfor a period of one year has
been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrofilment must be

sought before the date of expiry unless the absolute/final enrollment as

~—) -
(Mohammad Yasin Beigh)

an Advocate is ordered there before.

Reglstrg&Adm 2
f7_8‘%7-«£0>/éﬁed 26 /] 20 e
' 19 )1n)>°

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kathua.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Mr. Bhavye Bhagotra, Advocate
...... for information and necessary action.

]

PN

ﬁe%istra Adm.)
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Excrcising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk )k

NOTIFICATION
No: 17 Dated: Zﬁf—”*%"

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Amit Singh

S/O Bir Singh

R/O Ward No.1, House No.80, Nai Basti, Reasi

vide notification No._} ¢ __dated .2~ !’f‘." r?l for a period of one year has
been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

| e
(Mohammad Yasin Beigh)
Registra%' (Adm.) [
‘ N
No: /7509fﬂ7’//LyDDated: 26’//”20 /:’Ct:hﬂz[(;o

Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Reasi.
5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Mr. Amit Singh, Advocate
...... for information and necessary action.

A

A
I,

Registrar (Adm.) -
\
19

e

L

T

3!



- HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

J

NOTIFICATION
No: Bl?) Dated: 25'//‘ 2L -

Provisional admission grantéd under Advocates Act, 1961 in favour of

Ms. Neelam Kumari

D/O Ushanak Chand

R/O Rajwal P/O Kaleeth, Tehsil Jaourian, Akhnoor, Jammu

vide notification No. / 760 dated 50, 2. /(j for a period of one year has
been extended till 31.12.2021 subject to the verification of his/her

Certificates/L.L.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

1

7~ O =
(Mohammad Yasin Beigh) -
Registg_‘?r (Adm.)

=

No: t 76/§/%'/L/pDated: % ,//, W' , T
7 | talr

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of india, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, Bar Association, High Court of J&K, Jammu.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website. '

6. Ms. Neelam Kumarti, Advocate

...... for information and necessary action.

— - -
Registraﬂm.’f’)«/\ =
B
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HIGH COURT CF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * %

EXTENSION
OF PROVISIONAL ENROLLMENT

E

NOTIFICATION
No: B/L/ Dated: 25’//’20

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Anu Charak

D/O Krishan Singh Charak

R/0O Kalu Chak (Jallo Chak) near BSNL Tower, Jammu

vide notification No. 676 6 dated (Lf 27 for a period of one year has
been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

!
(Mchammad Yasin Beigh)
- Registrar (Adm.)
')7)/’/

No: [ 7624 "’26/(,? Dated: 26-11- 20 L
Copy forwarded to the: - aljwre
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, Bar Association, High Court of J&K, Jammu.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Ms. Anu Charak, Advocate

...... for information and necessary action.

\

P B . \ oA
Registrar (Adm.) -
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e
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—
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

EXTENSION
OF PROVISIONAL ENROLLMENT

J

NOTIFICATION
No: 3’@ Dated:  26-/1= 20"

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Avinash Mahajan

S5/0 Vijay Kumar Gupta

R/O Near Higher Secondary School (Govt.) Garhi, Udhampur

vide notification No._| 2 L/SZ dated O0/. /. /9 fora period of one year has
been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before,

(‘7 N @’\/"er"’
(Mohamm asin Beigh) °

Registrar (Adm.)

PN )
No: (7627"52@ Dated: 26-[]- 2.
a 1) j2e
Copy forwarded to the: - ol
1. Principal District and Sessions Judge, Udhampur.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Bar Association, Udhampur.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Mr. Avinash Mahajan, Advocate
...... for information and necessary action.

li?glsntx-r(’x\”a’fﬁ' )O\A:”
A
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTlFlCATION
No: 3[4, Dated: 26-[]_ 20

Provisional admission granted under Advocates Act, 1961 in favour of

Myr. Bharath Sharma
S/O Rakesh Kumar Sharma
R/O 42-B/D, green Belt Gandhi Nagar, Jammu

dated _0 [ — | ~20(ffor a period of one year has

vide notification No,_[ 2-5¢
been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

(Mohammad Yasin Beigh)
Registrar (Adm.)
No: r76§é”(///wDated: léf//" P o
fa/njed

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, Bar Association, High Court of J&K, Jammu.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Myr. Bharath Sharma, Advocate
...... for information and necessary action.

o B

7
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Registr: m.) -
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION
No: %’7 Dated: 26"//~ 20

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Insha Wali Dar
D/O Wali Mohmmad Dar
R/0 Sadak Janglath Mandi, Anantnag

vide notification No._/20Y  dated {71/ -2.0/80r a period of one year has

been extended till 31.12.2021 subject to the verification of his/her\\
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

\

(ﬁoﬁémha Yasin Bgi;\h) o
Registra{)r (Adm.)
|
No: f7 é(/)—lf'%///ﬁf_’)ated: 26-//-20 }tﬁr

Copy forwarded to the: - V4 Jnho
1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Anantnag.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website. :

6. Ms. Insha Wali Dar, Advocate .

...... for information and necessary action.

Registrar{fAdm.)
4,1/

N q;,./;/o




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION
No: BIR Dated: 26 -//-20 -

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sabzar Ahmad Dar

S/ Mohamad Ibrahim Dar ,

R/O Kujar, Tantray Mohalla, Frisal, Kulgam

vide notification No. 205 dated [T. Il I for a period of one year has
been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

(Mmmma asin Beigh)
Registrar (Adm.)

N
No:/75é/&r§g//[fDated: 36~/ 20" }T

\Q}H‘Vo

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Bar Association, Kulgam.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Mr. Sabzar Ahmad Dar, Advocate
...... for information and necessary action.

o

. Sl
Registrar (Adm.)
h— ],
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION
No: %,CI Dated: 2.@»—/)»20’

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Varnika Gupta

D/O Rajesh Gupta

/G Ward No.17, Friend’s Colony near Kidzee School, Omarah, Udhampur
vide notification No. M‘T’Of f[ dated 3 0., }CI for a period of one year has
been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

i
) . . .
(Mohammad Yasin Beigh)
Registrar (Adm.)
. LR
No: 77 65(/"5'9/@ Dated: - lé"//’ 20 //L,“:/’\
/ \a)u)x/o
Copy forwarded to the: -
1. Principal District and Sessions Judge, Udhampur.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4, President, District Bar Association, Udhampur.
5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

8. Ms. Varnika Gupta, Advocate
...... for information and necessary action.

\ A
Pl R . -
Registrar (Adm.)
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %k

NOTIFICATION

No: (8 Dated: e/ /20 )0

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mubashir Vikar Rather

S/0 Vikar Ahmad Rather,

R/0 Gundi Mancher, Lolab, Bismillah Colony, Kupwara

vide notification No.__[313 dated 02 —/ —20(9for a period of one year has
been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

(Mohammad Yasin Beigh)
Registrar (Adm.)
- Lo

—N
No: /6 Y82-UZ9/['p Dated: _).(0/[//9'0}0 /T!u[m

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kupwara.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Mr. Mubashir Vikar Rather, Advocate

...... for information and necessary action.

/-,: Ktm/‘w\»/\/—'
Registra m.)
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers 'ml Ha o neil under Section 53 of the Advocates Act, 1961)

ok ok
I ) rr ™ o
i EX f N bION ,
||_OF PROVISIONAL ENROLLMENT

NOTIFICATION

« 3 , . .
No: AL, Dated  OU—i> ~2cdro |
Provisional admission granted under Advocates Act, 1961 in fayour of

Ms, Ranjn Kumari
/O Charapjeet Singh
/O Prron Kirani, Thatari, Doda

— ] 9 ; :
vide notification No. | 1 0 Ll dated (0 . 9\ A Ytor a period of one year has

been exiended ftill 31.12.2021 subject to the verification of his/her
Certificates/ILL.B Degrees from the concerned University and verification of

is/her character and antecedents from the CiD.

i ronewal / extension of provisional licence/enrollment must be

soughi before the dafe of expiry unless the (m\,mutelfma' enrollment as

an Advocate is ordered there before.

i\ }.‘./

- ] C/\/ N
. J’M -
{Mohammh‘?‘eﬁ&a/Bemh

Reglm ax (Ad j
u’\

(L/v-
i\fl'
"\
” [//

No: [87 5 7 <(;f0,}‘i-7ﬁ Dated: Oj‘«’l)/ B
Copy forwarded to the:

1. Principal District and Sessions Judge, Bhadirwah.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Goverrmnent Press, Jammu for puklication in the next issue of
Govermnment Gazeile,

4 President, (istrict Bar Association. Doda.

5. CPC e-Courts High Court of J&K Jamimu for uploading on the official
WepDsHE, :
8, Ms, Rangn Kamart, Advocate
...... for mmformation and necessary action,

-
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Registrar (A )
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~ HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* kX

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:_24)  Dated: D! !/,9»@9_0
Provisional admission granted under Advocates Act, 1961 in favour of

Myr. Karan Talwar

/0 Narender Talwar,

R/O W.No.—B,"?@%Firc Station, Batote, District Ramban

A/P H.No.245, Lane-9, Shakti Nagar, Jammu

vide notification No._[S29 dated 0. 2. 2018 for a period of one year has

ISV o . S 2

been extended ftill 31.12.2021 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal | extension of provisional licence/enrollment must be

sought before the date of expiry unless the ahsolute/final enrollment as r

an Advocate is ordered there before.

— 1O~
(Mohamma &sin Beigh)
Registrar (Adm.)
2 / e
1385 L oates: 2|2 s

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. iPresident, District Bar Association Ramban.

5. (‘P(, e-Courts High Court of J&K Jammu for uploading on the official
webhsite.

6. My. Karan Talwar, Advocate

...... fer information and necessary action.

«: an
Registrar {Adm.) <
o
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HIGH COURT OF JAMMU ‘AN D KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* oKk ¥

EXTENSION
OF PROVISIONAL ENROLLMENT

s rrene

NOTIFICATION

No: D DY Dated: 27 H- Do)

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Arjun Bhatia
5/0 Parveen Bhatia
B/0O 15/16, Rajinder Bazar, Jammu
PN 12,. L5017 :
vide notification No._“4- 1 > dated | O (. 01 2 for a period of one year has
been extended till 31.12.2021 subject to the verification of his/her

Certificates/LL..B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewai [ extension of provisional licence/enroliment must be

sousht bofore the date of expirv unless the absolute/final enrolimernt as

an Advocala is ordererd there before,

\ g jj/\ ')/9)/6
r%ohammm Beigh)oo)

Reglst{ar (Adm.)

No: [/ 19 ”Q[/i/é [ Dated: ) 7-//-2¢2p0 . H h”b

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, Bar Association, High Court of J&K, Jammu.

=

CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Mr. Arjun Bhatia, Advocate

...... for information and necessary action.

\

oy pu.
r/j ° ’ /)‘0
Registrar dm ) ¢©) "P’
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